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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 254 of 2001.
Date of decision : This the 13th day of June, 2002.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K. Sharma, Member (A).

1. Sri Monoranjan Das
. Programme Executive,
g All India Radio
i Guwahati.

2. Sri Dibakar Sen,
: Programme Executive,
All India Radio,

Tura. ...Applicants

| By Advocate Mr. S. Sarma.
-versus-

1. Union of India,
- represented by the Secretary to
the Government of India,

Ministry of Information and Broadcasting,
New Delhi-1. )

2. .~ The Director General,
i All India Radio,

| Akashbani Bhawan,
Parliament Street,
New Delhi.

3. Shri M.D.Samel,
| - Programme Executive,
All India Radio,

L Bolangir, Orissa. . ..Respondents

'By Advocate Mr. B.C.Pathak, Addl. C.G.S.C.
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O R DER (ORAL)

'CHOWDHURY J. (Vv.C.)

This is the third round of litigation.‘The core

issue pertains to the date of promotion of these, two

%applicants to the post of Programme Executive vis-a-vis the



-2- : %

respondént no.3. The basic facts for the purpose of
adjudication are as follows
The two applicants were the direct recruits as

Transmission Executive and théy joined the post on

10.5.1976. The 3rd respondent joined the post of

Transmission Executiyé on 19.8.1976 as an ad hoc promotee

According to the applicants the services of the 3rd
respondent was regularised on 19.8.1976. The applicants

pleaded that the 3rd respondent was junior to them. The
applicants further pleaded that the post of Programme
Executive was a ‘Gazetted Group 'B' post and as per the
prevalent rules notified for recruitment to the post, 75%
of ‘the posts were to be filled up from -amongst the
Transmission Executive héving five years qualifying service
in the grade. Earlier at one point of time the cadre was
centralised and seniority was determined on centralised
basis. All the Transmission Executives who were appointed
on the basis of‘cenﬁralised cadre had since been promotéd
to the grade of Programme Executive of All India Radio. The
cadre of Transmission Executive was decentralised into 24
recruiting zones. Till 1982 the selection and appointment
to this grade were being done by the Head of the 24
stations of All India Radio. .The séniority list was
prepared for each zone separately. It was inter alia
averred in the application that with a view to grant
promotion to the Transmission Executive, after the cadre
was decentralised, -to the grade of Programme Executive
against the 25% departmental promotion quota it.was'decided
to draw up an All India List of Transmission Executives.
The concerned authority advised for drawing up an All India
eligibility 1list of Transmission Executives who were
appointed/promoted after the revision of the recruitment

rules on the basis of length of continuous regular service

Contd...
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in the grade. It was also recommended that the names would
be arranged in order of seniority based on the date of
appointment. Accordingly an All India Eligibility List of
Transmission Executives as on 31.12.1981 was publlished by
the Director General on 21.6.1982. In the said eligibility
listvname of 3rd respondent was shown at serial no. 11 and
his date of continuous appointment to the grade as well as
the date of regular appointment in the grade was shown as
19.8.1986. On tﬁe other hand the.name of the 1st applicant
ws shown at serial no. 117 and that of the 2nd applicant at
serial no. 125, though the applicants joined thevpost on
10.5.1976 on direct recruit basis. The applicants contended
that the 3rd respondent was admittedly junior to them and
erroneously he was shown senior to them. A large number of
représentations were filed by the Transmission Executives
ihcluding the applicants assailing the aforesaid list. A
revised eligiblity list of All India‘Radio and Doordarshan
as on 1.1.1982 was published. In that list the name of the
first applicant appeared at serial No. 203 and that of the
second applicant at serial no. 202. The name of the 3rd
respondent did not figure in the said list. Meanwhile, the
respondents held a SPC for promotion of Transmission
Executives to the post of Programme Executive on the basis
of the 1981 eligibility 1list. In view of the wrong
assignment in the seniority list the 3rd respondent was
promoted along with others, but the applicants were not
considered for promotion without any just cause. The
respondent no.3 was promoted to the grade of Programme
Executive with effect from 18.4.1983 on the strength of
erroneous fixation of seniority. The applicants submitted

their representations. Other Transmission Executives had

Contd...
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also submitted representation to that effect. One of the

Transmission Executive - V.L.N. Rao filed an application

before the Allahabad Bench of the Central Administrative

Tribunal challenging the 1981 All India Eligibility List
and the promotions made on the basis of the said list. The

said application was subsequently transferred to the

Jabalpur Bench of the Tribunal. The Jabalpur Bench passed
an interim order restraining the respondents in that case
from holdingv any DPC based on the impugned eligibility

list. As a result the DPC for promotion to the grade of

Programme Executive was not held from 1983 to 1987. The

Jabalpur Bench delivered 1its . judgment vide order dated

5.3.1987 in T.A. No. 104 of 1986 in the case of V.L.N. Rao

Vs. Director Generaql, AIR, New Delhi. The Tribunal guashed
the eligibility list of 1981 and directed the respondents

to prepare a revised eligibility ‘list following the

principles laid down in that Jjudgment. Thereafter in terms
of the said judgment of the Jabalpur Bench a revised All
India eligibility list of Transmission Executives of AIR

and Doordarshan was prepared as on 1.1.1982 and the same

wés circulated on 2.8.1988. In the said list the name of

the Ist applicant was shown at serial No. 200 and that of

the 2nd applicant at serial No. 1999 and the name of the

3rd respondent at serial no. 235. The applicants further

stated that a Special DPC was held on 25.8.1987 and

26.8.1987 in pursuance to the judgment of the Jabalpur
Bench of the Tribunal and on the recommendation of the
Special DPC a total of 117 Transmission Executives were
promoted to the grade of Programme Executi&e by order dated

28.8.1987. It was clearly mentioned in the said order that

of the  aforesaid persons were given

the promotion

retrospective effect 1i.e. the date on which their junior

Contd..
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started officiating as Programme Executive and the name of
the applicants did not figure in the said list since only
117 Transmission Executives were promoted and since the
name of the applicants appeared at serial nos. 199 and 200
in the revised eligibility list. Another promotion list
was issued sometime in the month of November 1988,promoting
about 67 Transmission Executives to the grade of Programme
Executive. As per the Notification dated 21.4.1989 their
promotion was given effect ‘from 18.4.1983. The applicants
contended that there case was not considered for promotion
in 1987-88 though they became eligible for promotion in
1981 as per rules. The applicants further contended that by
an order dated 27;10.1989 40 Transmission Executives

including the applicants were promoted but they were not

.given retrospective effect. According to the applicants the

promotion of the 3rd respondent was erroneous which was
quashed by the Jabalpur Bench the applicants ought to have
been promoted to the grade of Programme Executive with
effect from 1983 after placing them above the 3rd
respondent. The applicants submitted number of
representations before the authority to give them the
benefit of the judgment of the Jabalpur Bench (Supra).
Being aggrieved by the action of the respondents the
applicants moved this Tribunal by way of filing an O.A.
which was registered as O.A. No. 163 of 1992 praying for a
direction to promote the applicant with retrospective
effect from 18.4.1983, the date when their juniors had been
promofed with all consequential benefits including correct
fixation of inter se seniority. The said O0.A. was disposed
of by this Tribunal on 7.12.1995 with a direction to the
2nd respondent of thaﬁ 0.A. to dispose of the
representation dated 30.4.1991 on merits within the period

Contd....



i:specified therein.vHowever, the representation of the Ist
‘}applicant was rejected and the representation of the 2nd
applicant was not disposed of. The applicants again moved
this Tribunal by filing of O.a. No. 131 of 1997. By an
' order dated 23.12.1999 the Tribunal again directed the
- respondents to consider the case of the applicants afreshv
and directed them to pass a reasoned order. The respondents
vide its impugned order 16.6.2000 rejected their
representations. Hence this application assailing 'the
legitimacy of the order dated 16.6.2000.
2. The applicants in this application reiterated
their plea as was raised in the earlier application. It was
inter alia contended that the issue raised in the
application was no longer res integra. The Jabalpur Bench
already,  adjudicated the matter and directed the authority
to consitutte a Special DPC for consideration of the case
of the applicants also along with V.L.N. Rao on the basis
of the.revised eligiblity 1list. The‘TribunaI instead of
setting aside the order of promotion of ineligible persons
protected the promotion already given on the basis of
earlier eligibility list and safeguarded their interest by
not directing for their reversion. In the instant case
respondent authority hoﬁever in an 1illegal fashion
rejecfed the claim of the applicants without duly applying
‘their minds to the judgmeﬁt and order rendered by the
Jabalpur Bench of the Tribunal (Supra).
3; : The respondents submitted its written statement
and réiterated their sténd as mentioned in the impugnéd
order dated 16.6.2000. The relevant part of the order dated

16.6.2000 is reproduced below :

Contd. ..
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" The perusal of the file No.4/8/87 S I (B)
and 4/245/88 S 1 (B) (Part II) reveals that
first DPC was held on 25.8.87 and 26.8.87 in
respect of 131 vacancies (117 firm vacancies and
14 anticipated vacancies). In the DPC held on
25.8.87 and 26.8.87 all the 143 TREXs included in
the Eligibility List circularted vide DG; AIR's
O.M. no. 4/8/87 SI (B) dated 13.8.87 were
considered and 131 TREXs were recommended in the
panel for promotion. However, orders could only
be issued in respect of 117 official against the
clear vacancies vide order No. 79/87 S I (B)
dated 28.8.87 (from file No. 4/8/87 S I (B). As
already stated above the Eligibility List
circulated vide DG :AIR's O.M. dated 13.8.87 was
further challenged in the 0.A. No. 671/87 and the
Hon'ble CAT, Calcutta Bench in its judgement
dated 29.4.88 without quashing the those TREXs
who have completed 5 years regular service as on
31.12.1981 should also be incorporated in the
Eligibility List. This judgment was examined in
file No. 4/245/88 S I (B) (Part II) published on
27/28.8.87 for the cadre of the Transmission
Executive in the Directorate and that the
eligibility 1list referred to in the judgement
dated 29.4.88 must be the eligibility 1list
circulated vide No. 4/8/87-SI (B) dated 13.8.87.
Further it was construed that this judgement is
just an improvement on the earlier judgement
dated 5.3.87 delivered in O.A. included in the
Eligibility List dated .13.8.87. A promotion order
vide No. 4/8/8 S I (B) dated 28.8.87 was also
issued in respect of 117 Transmission
ExecutivesThe Eligibility List circulated vide
O.M. dated 13.8.87 was further challenged in 0.A.
NO. 671/87 filed in the CAT, Calcutta Bench by
Shri Debasis Gautam and others. The Hon'ble CAT,
Calcutta Bench in its judgement delivered on
29.4.88 in O.A. No. 671/87 inter alia directed
that the names of those Transmission Executives
who have completed 5 years service in accordance
with the Recruitment Rules for Programme
Executives in force as on 31.12.81, should also
be incorporated in the Eligibility List. It is
stated that as per the Recruitment Rules which
were in force prior to the Transmission
Executives for promotion to the grade of
Programme Executive was five years. The
Eligibility period for Transmission Executives
for promotion to the grade of Programme Executive
was raised to 8 years in the recruitment rules
notified in 1984. Therefore as per the directions
contained in the judgement dated 29.4.88 another
Eligibility List was prepared and circulated vide
DG; AIR's OM No. 4/8/87 S I (B)/S.VII dated
2.8.88 for inviting objections. In this list the
name of Applicants appeared at S. Nos. 200 and
199 and Respondent No.3, Shri M.D. Samal figured
at S. No. 235. Subsequently, an Eligibility List

Contd.;.
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as on 1.1.82 was finalised and circulated vide
DG; AIR' O.M. No. 4/8/87 S I (B)/S VII dated
16.9.88 read with a corrigendum No.4/8/87 S I
(B)/S.VII dated 15.11.88. Corrigendum had to be
issued as the name of Respondent No.3 was missing
from the said Eligibility List dated 16.9.88. As
per the corrigendum dated 15.11.88 the name of
Shri M.D.Samal, TREX was incorporated between the
names of Shri J.P. Bhatt (S. No. 33) and Shri
T.T. Haokip (S. No. 34) of the Eligibiity List
circulated on 16.9.88. A DPC was also held on
22.11.88 on the basis of the Eligibility List
issued vide 4/8/87 S I (B)/S VII dated 16.9.88
which recommended the names of 46 Transmission
Executives for promotion apart rom 117
Transmission Executives already promoted as per
the recommendations of DPC held on 25/26-8-87.

On  the other hand, the case of the
Applicants is that they were Direct Recruit TREXs
appointed on 10.5.1976, on reqular basis. In the
OA NO. 131/97, it has been stressed that the
Applicants' name in the Seniority 1list as on
31.12.81 circulated vide No. 5/33/79-SI dated
21.6.82 figured at Sr. No. 117 and Sr. No. 125
respectively though they joined AIR’on 10.5.76
and the name of Sh. M.D. Samal figured at Sr. No.
11 whose date of regular appointment is 19.8.76.
The Applicants have also referred to the draft
Eligibility List issued vide O.M. No. T.A.A. No.
104/86 by CAT, Jabalpur Bench and that it only
suplements the judgment dated 5.3.87 in T.A.A.
No. 104/86 in as much as it extends the benefits
contained in the judgment dated 5.3.87 by CAT,
Jabalpur Bench in the matter of promotion to
those TREXs who have completed 5 years of regular
servise as on 31.12.81. Therefore, another DPC
was held on 22.11.1988 by including the TREXs who
had rendered five years continuous service as on
31.12.1981 in the Eligibility List circulated
vide O.M. No. 4/8/87 S I (B) dated 13.8.87. The
revised seligibility 1list was issued vide No.
4/8/87-SI (B)/S.VII dated 16.9.88. The DPC, which
was held on 22.11.88 had <considered. the
Transmission Executives with five years regular
service for promotion to the grade of Programme
Executive and did not affect the promotion of 117
Transmission Executives vide order No. 79/87 S I
(B) dated 28.8.1987 who had completed 8 vyears
regular service as on 31.12.1981 and who were
recommended for promotion by the DPC held on 25-
26.8.1987. In the DPC held on 22.11.88 the
Transmission Executives who were considered and
promoted were the ones who joined AIR before
December, 1975. The total number of vacancies
existing as well as anticipated were 161
(including 117 against which orders were already
issued vide order dated 28.8.87 on the
recommendations of DPC held on 25 and 26.8.87).
the last Transmission Executives who was
considered and empannelled for promotion in the
DPC held on 25/26-8-87 and 22.11.88 is Smt.
Sheela Modi who figured at S. No. 179 of the

Contd..
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' Eligibility List as on 1.1.1982 circulated vide
O.M. 4/8/87 S I (B) VII dated 16.9.88. The name
of Shri M.D. Samal, TREX (Respondent no.3)
figured between S. No. 33 and 34 of Eligibility
List as on 1.1.1982 circulated vide O.M. No.
4/8/87 S I (B)/S VII dated 16.9.88. The names of
Applicants 1 & 2 figured at S. No. 203 and S. No.
202 respectively of this list. As such their
names could not be considered in absence of
adequate number of vacancies."

4. Heard Mr. S.Sarma, learned counsel appearing on
behalf - of the applicants and . Mr. B.C.Pathak, learned
Addl.C.G.s.cC. fbr the respondents at some length. On
consideration of the respective pleadings this Bench in
its judgment dated 7.12.1995 in O0.A. No. 163/1992
specifically héld that the two applicants were senior to
the respondent no.3. The Tribunal observed that the
applicants were admittedly senior to the respohdent no.3 by
reference to the dates of their respective regular
appointments to the grade of Transmission Executive. The
Tribunal gave a conclusive findings and the said findings
attained ‘finality. The Tribunal iny directed them to
consider the respective representations in the light of the
Observations made therein. Instead the authority insisted
on their plea and passed the impugned order dated
19.6.1996. The Tribunal in O0.A. No. 131 of 1997 on
23.12.1999 accordingly directed the authority to reconsider
the matter and pass a reasoned order. We have already
indicated the impugned order passed by the respondents

' rejecting the representation of the applicants. The
respondents in its order dated 16.6.2000 mentioned that

.~ the respondent no. 3 was senior though on their own showing
[/\\_////,L,the applicants were senior to the respondents as per O.M.
S dated 16.9;1988. As per the said Eligibility List the name
| of the applicant nos. 1 a & 2 were shown at serial nos. 200

and 199 and the name of the respondent no.3 was shown at

Contd..
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serial no. 235. The name of the respohdent no.3 was not

. shown in the eligiblity list published on 21.6.1982. After

the decision rendered by the Jabalpur Bench on 5.3.1987
protecting the pormotion made on the basis of earlier list,
therefore question of corrigendum dated.15.11.88.placing
the respondent no.3 between serial no. 33 and 34 did not
arise. At anybrate it was contrary to the direction issued
by the Jabalpur Bench. As a matter of fact the respondents
duly adhered in letter and spirit, the decision of the
Jabalpur Bench 1in 1its promotion order dated 28.8.87 and
28.11.88 promoting the 117 Transmission Executives. But
curiously the similar benefit was not given to these
applicants without assigning any reason. The Jabalpur Bench
did not direct for reversion of the person who was promoted
on the basis of earlier eligibility list but at the same
time the directions were issued for holding a Special DPC
to consider the case of the officers like the applicants
and other similarly placed officers were entitled for

promotion as the result of the revised Eligibility List as

ﬂ if the DPC had met at that time when they became eligible

for consideration: on the basis of their records of

- performance. In the event the DPC cleared them for

promotion, they were to give notional promotion
retorspectively from the dates their immediate juniors were
promoted to the post of Programme Executives already and
their éeniority in that cadre determined accordingly and
their pay fixed by grant of_increments with reference to
the notional date of promotion as programme executives.
As per the direction including the applicants could not be
entitled to arrears of pay or emoluments in the higher
ost of Programme Executive until they actually assume the
charge of posts of 'Programmes Executive treating the

earlier period on the principles of 'No work No Pay'.

Contd...
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5. In our considered opinion therefore the

respondents were not Jjustified in not giving the same

% benefit to the applicants as that of respondent no.3.

. 6. For the reasons stated above the impugned order

: dated 16.6.2000 is not sustainable in law and liable to be

 set aside and accordingly the same is set aside. The

respondents are directed to give efféct the promotion to
the applicants notiohally with effect from 18.4.1983 1i.e.
the date on which their junior (Respondént No.3) was
promoted in the light of the direction issued by the
Jabalpur Bench in O.A. No.1l04/86 disposed of on 5.3.1987
and the seniority of the applicants would be determined
accordingly and their pay would be fixed by granting
increments with reference to the notional of promotion as
Programme Executives.

7. The application is allowed accordingly to the
exteﬁt indicated above. There shall, however, be no order

as to costs.

VR [
(K.K.SHARMA ' (D.N.CHOWDHURY)

Member (A) Vice-Chairman
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'ti/isno ALL ILDIA 2LIG
EXECUTIVES IN ALL INDI
lST JANUARY, 1902,

*

‘Name and datg
of birth

'.....U.'..'

]

1 S/shri C.L+Reddy
2. . S.N;.'I'alax;g:ngi
3 A, s. Set.hq!madhavan
Atm&aram'Manglani
5 3nt, Kemla D.l.vlgl
6 P R. Bengigeri
T .M, s,Ramanathan
o ant?V{S.Krisﬁnanurthy
"y Ram Murt-i
10 s.RJKureel
11  R.B D abhade
12 “om P’ar)cash
13 Rar Gopal '
14 P.Péébﬁakar
15 sjnt.;s.p.waik
16 K.P.Phadke | !
17 P.L.Kayl J
10 Mo Ny Go swani
19 ,E.T;Ramanqnny .
20 Ashqki K.Mf.ume; ‘
21 M.p, Dﬁkshi.n i
I!. ?.P . Ja{lrfxt.tx
23  Pranm C.-Idianwmi
f
"

.'..'l'.'.l.."’..I'.l..“qh
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(SIS IF‘Y LIST OoF TRALSLISS

A Raw 1D /000
L R Y

Date of

continuouy
fppointment

11.2.63
2745.63

23,10.65
18,11,65

27i1.66
l.1,66
246,69
19,7.69
6,10, 6y
17.9,89
12,12, 69
1,70
b.l,70 '
12.1,70
30,1,70
2.11.65
7.2.70
Wlede70
82.4e70
11,6,70
€2,6,70
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AIR Cuddapjah
‘@BS Chandigaorh vlorking
- ads PEX
CBs- Bombay’ § ~do
!
AIR chipux‘i ~Co~-
AIR pharyar Retired on
' 31.10,02
AIR Dharwa working cg
PEX
AIR Madras =dn~
oK Hyder-:\l?ad ~diy=~,
AIR almora i
l
AIR Luclknow -
‘ .
MR Nagpu x.', i ppe
LR Jalandhar ~do-
UDK pelhi ! ~dc -

{
AIR Trichu ﬁ‘

KR Bombay |

~dg~
AIR Sangli I ~do~
s SrinagaF ~dom
AIR Gouhati ~do-
Aﬂl&dimt. {wu,.
AIR Nagpus gl
AR pelhi - ; -do-;‘; _f-;
AR iyderab,;d Ret—-lrc*d on
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S/shri H,L.Kaul 1.3,76 . DDK .sr.Lnagar b
1196 b, Majid 17.2,76 i DDK Srinagar
1197 Ravi Magotra 12,3.76 Radio ¥ashmir
L . - Srinagar
1 198. Tsewang Rigzin 11.2,76 AIR Luif
99 G.vijay Kumar 24,3,76, ALR Madras
200 N.C.Jodhi 26.3,76 AIR Aluiora
. 201 sat.sunan Mathur 13.4.76 AIR Jaijpur
MEGH-G 1202, Dibakar sen™~" 10,5,76 ‘AR shillong
AS-8 ,5203»/ﬁ R Das \_~" 105,76 - AIR Gashati
w14 w 204. satyendra Singh 27,5,76 . AIR Lucknow | 3
W-15 205 K.C,Gupta 26.5,76, AIR G-oralpu:
BIh~8 206 s. Rehman 3. 6.7§ AIR Patpa
BIH-9 - ' 207 Jasgh Purti 17.3,76  AIR Rapchi
up-16 i 208 - Baj‘rang Tewari 3.6,76 | AIR Ma'-mnai )
MR~27 | 269 | v;lv.Randive 10.6,76 AIR sarjngabad }
MR~ 28 - 210 sayyed Liyakatall, 10.6,76 AIR Jalgaon
MR~29 ! 2L1 sSut.Dega Jha Sele76 CcsU ﬁanl&:ay :
MP=14 | 212 Javed Akhtar 11,6.76  cBS Bhogal ..
KIK-6 = 213 H.R. Kamala 14.6.76  AIR Dharyar X
MRS 0 214 1 Anil kun@r Srivastava  21,6,76 - AIR Jalgaon
MP-16 215 Prabhu ishl'.u'xkdr Joshi 21464776 NP, JIldQI:G
IN=~16 216 Kn.R, senthmi zh Salvi () S«7.76 | AIR Timchirupa 111
™N=17 237 N, C.Ganap rakasan 5.6,76 AIR Medras
’ TII=1 | Zld‘v Anll iDasg 17476 T DIR Agaxitala
KT K=T7 . {;uzw Re Bharatdri 7.7.76 AIR Bangalore
KTK-8 . 220 maux shobha grihari  3,7,76  CBS Bangalore
KTK~9 221 'v.N.Torgal 3.1.76 . AIR pharwar
| HAPe2. . L.M.S.Cheuhan - . 927,76 . AIR Rohtpk
l © TN-18 | 223 gut, zarind Begum 12,7,76 . -aIR Madxps "
e 'IN~J.9 | 224 "'gnt,.guslpam l'3‘ri'ght4 5,6.76 | ' . AIR Madré\s y ‘
S "'LN-ZO 225 Eyinandan _ 14,6,76 ', amR Q)im)?ator:e 'j.-";-:j,";.'_;\;‘._;_'
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' Government of India A

C/
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q2¥{i,, /1" Directorate-General : M1 India Rleo

‘ ! - g . .

— 2% A - ST - Al (\1\4‘. AV R.E . 5 ‘ é l\

‘ 4:" \ . \ l:})) ', \).,,q !“
W UITONT g LAt -Gﬂ‘

&"r-/ t /’.‘___.._.» S MOST - \ Jule - {W . !

" ) ‘,VJ/ n - . . ) N
i S - | ' A
’ //763// Q*« 54%9 Crree Akagshvani Bhavan,
- ﬁ\ , S Purl.'Street,o 1
. ' g S - New Delhi-110001.
No.4(8) /87-SI(B). | N R
S | ’ © . . 'Dated:|23.6.1987.
OFFLCE MEMORANDUM
Subject:- All India Bligibility List of TREXs inEAIR-and )\
A Doordarshan as on 1,1.1982 = quashing regarding.
|
. - 1 !
In pursuance of the judgement deliveréaﬂbyECAT'Bench
at Jabalpur on 5.3.€7 in a case filed by Shri V.L.N, Rao,
TREX, AIR, Jagdalpur, the All India Eligibility List as on
1.1.82 circulated vide this Directorate's O.M.No%5(33)/75—81,
dated 21.6.82, stands quashed, i
While quashing the Eligibility List as on 1.1.82, the
Hon'ble Jabalpur Tfribunal hags also highlighted the broad
principles which should be adopted ip preparing and compiling
‘tho xevised All India Bligibility List.-in gubs;itition of the
1 1quasnedﬁ liS‘t. . - 4“ “
. ' ' |
%, - ‘The principles in druwing up the eligibility list of
TREXs for purposes of promotion to the grade of PEX.are get
out as under :i- : - . '
(1) The yevised all India Bligibility List|will
g congist of Transmission Executives propotea/
recruited on regular basia and their names will
bo nerangud. acworiing Yo diw dutoeu of cuntinuouy
ofticiatime, i.e the date from which they have
gtarted officiatlng even as ad-hoc TREYg, provided .
guch officiation remaining unbroken. and uninterrupt=
ed. ~ The arrangement of names on the All India ‘
| TIst will be subject to the following further
L considerations, Tt :
. S o - - e Ty et 1 .
1 R (11) If in the case of .any promotee'lin the grade of
P C - " " TREX, there 1ip no _previous éad-hoc continuous
i\ officiation prior to listing by the concerned
‘ _DPC, the date of holding ‘of.the .DPC will be' t e
: . “dato - for governing their pogition in the All - ‘
I .;de@ia~Eligihility List, ?;;:;,}v-"434“A§;9u~
R T T A o erﬂwnmapiju'*%“:;~LDB§QN
Dol ..‘.',‘.7.; oo e ""‘,',\f':"" R S R N GE 7{’)’{_;&
{ ' . o oL Tl e, L LR .\f':"-"“' :' '\ ""-‘\; 1.”:‘. ;V{S‘ :
' ' : FRULER ST SRR AR
, | |
1y |
v ' ": t
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\ i
’ ; ' }
| \



»

..f , ol
(1£1) The order of Aarrangement on the revised |
+ eligibility 1igt will also be subject to ihe
zonal inter-gse ranking recommended by the' DPC,
In.other worda, the inter-ge senlority of!

. promotees in a particular zone shall not ba
changed with reference to therad-hoc servige,
Af any, put in by them earlier before their
 regularisation by the b.P,C, !

ot

i *
i

'g_wfiy)fTho Tollowing are tha additional instructiong
e - governing the position of Transmission Exequtives
who were DPC-1istod in one zone, but later trane-

ferrod to another zoae Lor want of vacuncies in
“+the parent zone:- :
]

~.{a) Their namosn. should be reflected in the!
. geniority 1ist of the original zone taking

into consideration their position in the,
DPC 1iot, : -

(1) Thay witl Lo Letintaod for the purpouou of
L preparation of eligibility 1iet alone,lag
if they are on deputation/loan tb’ano%her 2
zone, where they may be vorking &l preuvent,

(c) Ad-hoc . continuouy officiation gg TREXSL if
; any, in vregard to tnem, either in the original
zone or eclgewhere, will be given credit ag '
1t is done in the cage of others who might
not have bLeen subjected to transfer, 1 o
; /.
(v) The seniority of THEXs who have jointed other
--zones on transfor on their specific request will
be fixed with reference. to th date of joining

‘in the new zone,
]

(vi)' Theso TREXs who have renderad less than 8|years
oo 0f continuoug gervice in that grade as on{1,1.82,
~dnoluding continuous ad-hoc service, if any,

~earlier, ghould not ho reflected in ®he 1iste of
- + eligible TREXs to b3 furnished by the zone irres-

pective of their position in the oenioritr liet ofg
the gonoe concerned, + . '

4, . Thé;under~mentioned Hesds. of Offices ar', therefore,
requested to send seniority 1ists of TREXs in|their reg-

. pective zones on the principles indicated abo e, to this

Directorate bositively by 15th_Jduly, 1987. fThe Confidaen-
tial Reports of tho TREXg, who have beon regularisad by

the respe¢tive DPCs and who have completed 8 Yeara service -.
continuous and unbroken - ag on 1.1.1982, may alsogbe sent

!
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ﬁ%lougwith seniority lists of the respective zones. While

[ U furniching the soniority llst, a_certificate may 'be given
N”‘

gsenlority list, Vigilance :lcarance of all the cancerned :
TREXs may also please be sent, :

6, Necessary oxtracts of the operative judgement. of

- the Tribunal are, enclosed for perusal. ‘ . .
7. A copy of the DPC minutes which regularisedithe ad-hoc

by the Head of Office that the principles indicated in
para 3 above, have been .talken care of while preparing
the State sentority LTist. Ay clarification in thian

regard, 1f nccesoury, moy by obta? wwd from .Shri T.L. Bhat:a,
Daputy Divoolor Admlnlytra.ton (Wellury) tuluphonicually, in

view or the urgency of the wntter. (The telephone Nos, of

Shri I.L. Bhatia are - 3099C6 (off) -~ 650905 (Res.).

| A
5. The Hon'ble Tribunal .+ Jabalpur had direeted that
the DPC for promoticn *o %1.. ° ‘¢ of PEXs on the basis
0f the revised eligibilitly lise, as or 1,1,82, must be
held by 3rd June, 1987, We have requested the Tri’unal
to exvend this deadline by 3 wonths. However, vha Judge-
went of the Tribunal is awaited. In view of thig, it 1is
requested that lwmediate necessary action may please be
taken to ensure that the CRs and the geniority lipts of
the respective stations ere furnished to thig Directorate
positively by 15th July, 1987 failing which, a sgerious
view will be taken for non-compliance aof Directorate's
orders, It may be possible that in a few cases CRs of
1986 may not be available, The Heads of.Offices are
requegted to reither complete the same, failing which,
gend the CRs upto 1985 to thuis Directorate, alongwith the

TREXs between Augusat, 19%6 to October, 1986 may a%so kindly

be .sent to this Directorate tor perusal,

[
[+
(Anrit Rao Shinde)
Director Genera},

To B ke !
The Station Dirvector, all, & . (MP.)‘/Cut-taclc(o-riusa)/-
Rohtuka(Haryana)/Dclhifﬁuwahﬂmj[Bangalare/Hyderabad/',
Trivandrum/Madras/Ahmedabad/dulﬁudhar/Shillong/Dcmbay/
Srdnogsr /Port-Blair/Imphal Viecipur)/Agartala (Triyura)/
J&ipur[Calcutta/Lucknow/Shimla/Panaji/Kohima/Patna;.-

N, . o . ' ! i
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vExtract from Central Administrative Tribunall
““Jabalpur Bench TAA 1p4/86 in the cage of
Shri V., L.N. Rao, Petitioner Vs Director General,
All India Radio, New Delhi - Respondant,

(Judgeuent delivered oa the Sth March, 1987.

X X X X X X - X X X X ' X X X X

¥

12. We accordingly direct the Respondent to prepare and
compile a revised A11 India 'BEligibility List' of Transmission

Executives indicuating the position as on 1,1.82 inisubstitution

ot the list quashed, arranged with reference to th% dateg of
continuous officiation in the grade of Transmission Executives
with reference to the dates from which they starte? officiat-
ing even as ad-hoc Transmission-Executives before the D,P.C's
had resularised thew subject to such officiation renaining

’unlbroken~and un-interrupted, If in the case of an officer

there is no paat/previous ad-hoc continuous officiation

then his date of geniority for purposes of All India 'Eligi-
bility List' will be reckoned from the dntge of the|D,P.C.
which cleared hiﬁ for regular appointment, Thoseiad-huc

Transminsion Exceullvun who woery not regulurived or recomwend-

~ed for promotior on regular Hasis will not figure in this list,

The order of ranking of the Trnnsmission‘Executive$ 80 arranged
on the 'Eligibility List' wiil also be subject to ﬁhe zonal
(State) intér-se internal ranking recommended by the D,DP,C.
remaining intact irrespective of the fact whethe?w% particular
officer had, started officiating asgad-hoc Tranomission Executive
in the respective zone carmlier 1f the D.p.C, hasﬂngGh 2 Lower
Position in the zonal cadre or vice-versa,as the care may be,

Subject to this the A1l India 'Eligibility List! will be on the

basgis of the orders of continuous officiation in the grade and
not from the dates of regular sppointment or joininé as Trang-
mission Executives unless an officer has nQ:previqws continuous
period of ad-hoc officiation either within the zone for which
‘ !
, | ’
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_\iauwssn WLL IuDIA BLIGISILITY LIST OF Al&NEXVﬁQE-
AT SSION AVECUTIVSS IN ALL 11IDIA Leavames
% AADIO'/DOORDARQHJ.\T.I‘{..)'O'lf 1 1,1982, /\&Q&\i\ y, ‘ \(g.
A\ ,
g \\ngnd and Daiiz ol Prusuglt : Jf\amarks
| date of birth  coudlnuous. posting 2O\
o o apno1nt— ! N ~
! N ,ment
"i""'g""'f”"“g i 4
' 1 s/ghrl C. : 2 ~
’1'1..1' 2 5.4, Talangangl 27,5,63 CBs Cherdl[,arh \-,;"
R-1 3 1.5,5gthumadhavan 28,10, 65 CBS Bombay
J-1 4 AGamaran Manglan:. " 18,11.65 AIR  Jalpur
A=l 5  5mb. Kézﬁla Divigi 27.1.606 “AIR  Dhaywar Retired
. ¥ Co or, 31,%.82
AR 6 P.R,Bendigeri 1.,1.66 - AIR Diggrvar
1.1 7 M.S.Rémanathan‘ 2,6, ALIR Mad' as
.IO—Z 8 Smb. V.S.Kri shnau%ur thy 19.7 e3P - URK Hyjorabad
p-l 9  Bem Hurti 6,204 69, IR Almora
2-2 10 - S.R.Kureel 1$.9.69  AIR Luglmou
R-1 11 R.B.Dabhade 12,12, 69 AIR  Nagpur D
UN-2 12 Om Pi‘alcasﬁ ' 5.1;70 J\IR. Jalandhar
-l 18 ;iam Gupal 6.1470 UK De)'rhi
2R-2 14 P. Pr abhak a1 ~12.1.70 “AIR ".L‘r]‘l.chur
iR-2 15 Smt.:S;P.Plaili' 30,1.7 AIR BoTxbay
{R-3 16  K.P. Pnadce 2433465 "IR  Sangli
jok-1 17 P.L.Kaul 742470 C33 Sl'éinagal' |
93~1/ 18 M. Goswani 11,3.70 ~AIR thhati'
K sR-3. 19 L. 7TRamapunny 22,1,70 aln C;%li cﬁt
{ 20 ‘,,f,_s‘r.,ok KoManna 11.5.70 AR N %xgpur "
5ig-2 21 M.P, Dashini’ 02,670 LIR oL |
.P-3 22 J‘._P.‘! Jairath 1.7470 ‘lIR H'f/dela“..lﬂ Retired on
Lig=2 ‘2‘3A P‘rem C.Jhanweni 5,8.70 N “AIR U,d:,apur '2 '.L &
| i - e eressa®/m
% Aéwgaiﬁ' }
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1 2 3
.2 24 - 3/8hri  R,Ramachundra
OR-1 25 $.Bu.bush
OR-2 26 ' R.C. Befihu
PUN-3 27 §,5,Cobindpuri
PUN-4 28  Chhote Il
KER~4 29 Mo aslcnay
Ki&R-5 30 RuV.Potbii
::iggn:j' 31 '.ntc. Doy ,
WB-1 32 S e K Mandal
J&K-2 33 J.P.Bugbt
MEGH~2 dJ4 La Lo Haokdp
DEL-3 35  Badh Parkegh
DEL-4 36  A,C. inend
L\ﬁftﬁi//’ 37 B?agiﬂfath Rabha
-3 38 Re Krislman
-4 39 M}A. Samra]
IS 10 GoGuhanomagdvsyoam
MR-5 41 4,6, Govilgar
KiR-6 42 Ig Ravindran
AP 43 BaViS.Murihy
RaJ-3 44  N,.D, ZUlsipni
GP-0 15 B K.3agtry
HOB-1 46  G.R, Ranol..
AP-.G A7 Ve8.H.Mur thy
N 48 V., Rume sWany
AP 19 g Blhisskar Rao
MP-1 © 50 ' J.C.Nema
MP-2 51  M.L. Shandilya
s

-~

...-.,—..;......-..‘-—-.-.—--—

16,10.70
10.11,70
12,11,70
15,10,70

10070

741270
21,12,70

3C.12,70 -

30018070

S 1l.1.71

18,1,71
22,1,71
S\Jﬂo 71 '

6.6,71

_28.6.71

5.6.70

VAIR

AIR | Sembidpr v
ATIR | Ialandhgr
Radio Koshmix
Jamnu

AIR [ Calicut
AIR | Trichhy
AIR | shillong

AIR | Calcuttn .
!

Radilo Kashmi r
Jamnmu
AIFI‘ Topu 4,

CBis

4IR
AIR
CBs
AIR
AIR
AIR

RIR
AIR!
ﬁlﬁ;
AIR;
AIR

i
1

ATR.

A

ALR

?A;R Indore

|

'ooooooocg3/~

Joypore

Delhi
Delhi

k] runelveld

Madrag

Ti runelvell
Pune
Calicut

o L il AR
TR e A I Y T R e 4 1o g
P - BRI SS bk L -

\.,r_
R/ NP
N I

Vijayewada D,0,3, ft
g 1,11.4f

RS

‘Jaipur, D,O.B,ffﬁ
. 3.6.4‘2 .| !\(

Visakhapatnam LR

Roh tak ik

Vijayevada. Ak

Culicuf

Hyderabad

Bhapal

. .-
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1656 .Smt. K.V, Rama Deva
166 Panﬂa Lai
UP-12 | 167 L.V{Ias 5umar
DEL-8 . 168 N,K. Chopra
DEL-9 169 K, C. 18
MR-20 170 S0y JOMdear
GUJ -7 17 K, c' Ranp
AS-7 17u Smt Purayma’Bi svag
MEGH-4 173”’N.C;Tumungj
HEGH-5 ‘174V'P.K; Rarpidlk
JeER-6 176 h Kaw
O R-p 176 unL Be Choudhary
OR. XY SV Gy Nayek
Had =6 L'/t Smt, VoK, ddrina
RaJ -7 179 . Sutf Sheela Modl
(GUJ-8 180 J.V. Mehba
RS 181 Smiplﬂlmlduri‘ﬂholam
RaJ-8 . 182 G.o.0u

b Kalla

MR-22 183 swut, J,S;kuber

MR-23 184 smt. Kalpang V.Vohru'
MR-24 185 Pl Zhoigrvedi

HR-25 186 1.5, Khaﬁderno (8C)

MR-26 187 Xm,Chaya Ganpuli

WB-15 188 Sendip Basu
RAT-9 .80t Jasvant Bingh

Dial,-10 - 290 Smbt. Pughpa Shaima,

DEL-1L 191 Smt. Gurjeel Kaur
I
!
i S - -

5760 . Sysoeela Soshadyt

13, 3,71
17.5.74
19;6.74
10, 6,74
274774
204 4,74
G408, 74
14,8,7°
16, 3,74
A4410,74

14174 ..

1.1.76
13,176
15.1.76
15,1476
31,12.76
17,1,76
13.,1,76
2041.76

A

[

4’0 076
202436
- 21,2,76

211,76

" AIR Udaipt

CBS Madras
DK Madras
AIR Rampur
4.l};BrRampur
DDK Delhi
DIX Delhd. |
CSU D&mbgyg>
Alk Bhu J |

AIR Silchaf
AIR Shillo g
AIR‘&hill

.

é A‘,).'\/ "\.

m(MCwM
14.9..87) -

Radlio Brinapar
CBS Cuttadglk
“IR Cuttagdik
T
AIR

AIR

Suratgarh
Bhuj ,

ALR Bombaj
CBs

Jalpur
Pune‘]

aIR

DK
LER
CBS
Csu

Bombay
BCmba?
Bombjy,x
Bombix
Calcutia
i
DDK.JaipTr
ESD Delhi
AlR Delhi

g

ALR

o
l
u
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JK-6 192 §/shm H.L. Xaul
JK-7 193  Ab. Majid
JK-8 194 Havﬁ'Meuotra
JK-9 195 | Tsering Riquzin
TN-lST 196 G;Vlgay Kumar
UP-13  197. N.C. Jouhi
RAJ-10- 198  Sri.Suman Matbur
MEGH~6 199 \ Dibakar sen}(
45-8 200V M.R. Das J
CUT-10 203 .""'Icnm'.;nwnor |
UPp-14 202\; Satyendra Singh
Up-15 203 K.C.: Gup"ca‘
BIH-8 204 &, Rohzan
DIH-9 205 ' Waseph Purtd
UP-16 206 'Bn,‘jrang 'l‘ewari
1R~27 . 207 V.V. Randive
IR-28 208  Sayyed Liyakatald
AN=29 209 &nt. Davpa Jho
MP-L4 210  Javed Mchlar
Ki%~6 211  H.R. Kemgla
HP-15 212  Prabhu Shenkor Joshi
IMA-16 213 .natl Kl‘.T\Sl‘i-J:;;:chu
IN-16 214 Km.R.Senthmizh 3¢l Vi (50)
T™N-17 215 N, C. Ganuplakauwn
TRP~-1 216  Anil Ch.Das
KIK~7 © 217. R. Bharstdrd
KTK-8 218 ,,ohobha Srihari
5IK-9 219 'VJi.Torgal
HAR-2 380‘ ~I.M.S. Chauhml

> ,,;1:‘"

——fe-

4

1.3.76 DO Sri ZLT

17.2.,76  DDK §rinagar

L2376 | CBs Srinaga}r

L.2.76 ALR Leh I

2,3,76 ° AIR Madras

26,3.76  AIR Almera |

13,4,76  AIR Jimpu.v:'i

10.5,76  AIR Sltllloq1g vV

10.5,76 [xIR.(xauhat*i' v
17.5,76 CBS: I.hmeda ad

27.5476 _..'aLIR Luclcno\’u

26,5,76°  2IR Goralmpur

3,6,76 © AIR Patna | -

173,76 ATR- Ranch.i '

3,6,76 &IR -Mathul'T\

10676 &IR mrmlg'labe.'d .

10.6,76  AIR Jalgaop:

D41.76 Csu Bombaj

'£.6,76  CBS Bhopal|

' 't.(j.’/(i DIR Dhal‘Waid

5Le©,76  L1R Indory DOB 12,12,49
21.6,76 AIR Jaltz':O{ DOE 1,6.52
5:7.76 | AIR: Tlrueniropalld

5,6,76 . IR Madra4 ' q , ;
7.7.76 AIR Agdrta}la D()P 11,7.50 |
737376 LAIR Bengdl. ore- Boba. 49,5 F
3.7.76 - cns Baigalore . o

3.1,76 LI R Dh!ll‘de

907076 B

FRETRTE™

s
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KTK-10
K1K~11
KTK«12
K1 o 1Gi
FIK-34
K1K-15
KTK+16
UB.17
Wi-16
WH-17
0 R-7
UP-L1§
UP-1Y
OR-8
OR-2
OR-10
P21
22
H-23
N-24

JE~1D

UK=L

M =30
Wil

anp Begun

TR =Y shp{xf;'. Hnhe
BB, Anandan

“Gian Chand gharna .

825 - 8.8, Belgar

226 V.M. Jagadeph

227 - Q‘Rajalakshm Sreedhar
2se  W.V., Ramesh

229 M.Nallikarjuna Murthy
230 Sh'ylaju' Devara]

231 Sudha {,RaQ

232 | ;Bugj.ndrn Kypar Ganr
233  ‘Franabesh (hosh

234  Debas}s Gaytay '
235  8.D. samol ;P4f£j/fﬂt

S

236 A K, Dveved}

237  Alolk Shukly
238 - RyB,s Mirdhy

AK, Mohanty -

24p . A,Ce Das

o241, R, cChinnegwany (8C)
242 3. Subranpniam

213 B, I:Iﬁmug an

244 S. San thinalkri shnan
245 Stenzin v!;'.'nr;chok

200 ‘O.K. 1‘.11\.7)1‘.'3(1.'11‘

247 Kme N,8,Shirodkar

\'-Ns.:l Mo Humehuda bhiuvpud
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5,070 ALR Madras
|

¢

14,6,76 MR Qpimb?bgra
17.7.76 QIAIR'Simlai o
3,7.76, :-' IMYR. Gulba ?‘f.;a
20.7.70'l ﬁlh Bhadrrvati
31.3,76 AR Bzmga?.)re
16,7.76 ' AIR Mysoro
.27'.7.'76 MR Bwlge\lc-fg |
15,7.76  (BS Bangglore
107,76 N Mangﬁld?e |
7.8,76  ALR Najibabe o
9,8,76 DMK Coloyl ta
9.8,76 DK Cali:utta.
19,8,76. i1} awnb%llpu.v t/
7.9:’7\% DK Luecl ’1ow )
16.9'.,’76| nlum Lug}low
24,9,76 ' AR i f
15.4.7év51nm-0utﬁapk

) (
19,8,76 - AIR Cutlack

30.9.76‘7”51R-Ti;ucnirapalli
15, 6,76, AR Madtas |
18,9,75 DX Madyas .
4.9.76 DI Madras

20.0.76 N Leh
16,9,76  CI5 Srinagar
1,10,7¢ €8] Bombay
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¢ .
1 2
TH.25 249
TN-RG 250
GUJ-9 ~ Smt,
AP-16 252 ]
-2y . 253
TH-23 254
TH.29. 255
PUN-9 256
PUN-10 257
AP-17 258
VB-18 259
MR-31 260
MR-32 201
DEL-12 282
DEL-13 263
Oit-11 264
bIli-l0 265
UR33 266
R34 267
MR35 268
MR-36- 269
WR-37 . 270
UR-38 271
UR-39 272
‘N2 273
MP17 274
MP-18 275

g/ shri if, Subramaniar

Kamaluddin

" Arila Shah

\
M. adhelar Rao

smt.Geetha Gopel
Krishnan

U. Reghupathy

V3. Narayanam

. Smt. Rashmi Ihu rana

Kaushal Kumaxr

K.B;J.Vidyalankar

DM, Debnath

L.2. Deshrulkh

K.S. hobragade (LC)
Kultar singh

sete Saro] Sbnrmn
smbte D

bugo

gint. Se.Lals Pusiul

*Snt. Modhura iaaddebihal

Salle Rilikal ( R )

sty P,V,Doogi:1e
Kni,
Rajjah Umar
5.J. Shirsat (5C)

DeXe Pimpal%ha:o (8TY

Sabir Husgsan

ab, Tecba Maxtan (ST

Wl
% §an singh larde«de

A M. Meghran (SC)

R3,11.76

16,12.76

21,1276
20.12,76

AIR Pord Blair

AIR Hydefabu$1
AiRyMadras |

AIR if adl‘as
CBS'MadeS
Jullunduf‘

4 i 5
23,10.76
. ' . A
11.,10.76 AIR
28,10.76 CBS
£8,10.76
Col1.7060
8.10.76
1.11.76
15,11.76. AIR
' 1.11.76  DDK
26,11,76 €3
| 27.11.76 .AIR
35,11.76  AIR
$.10.76  LIR
‘9.11.76 ESD
5.10.76 CBS
15,11.76  AIR
2,11,76 IR
7.12.76 .CBS
5,10.76  CB3
22.10.76 s
11,77  AdR
3.12.76
1,11476

DK Madras

Ahmadabad

Delhi
Cu ttacly
Patna

Bombay
Borrbay
Boml;)&}{l

Tiruchirapall.

Jullundwr

Hyderabﬁd
Calcutty

Bombay’
Nagpul

Delhi « |

qune

ﬂRRﬂﬁ%iﬂ
: “IR R8 tna.f’i 1’1

\

AIR Ratnagiri

AIR Jagdalpar
«IR Jabalbdr

!
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— " Vs o, 75
. M. A Dew Wﬁ, 9'”"”%0 we o .“',;"IM.
s ; ‘ Gove nimint of India - di‘ ?%QA*
- Dirgctorate Ceperal : Jpll Ipdia Radlo
L @‘_() 5(,(,»: /@axwv Cowey é‘}v" " Oté-vvr v | ' bi
No.4(8)87-SL (B < o - New Defll
- T18)BT-St (B) Sec L A c‘/(‘:?' | Dt. .m’rg_ust 28, 1987.
R . ORDER Me,'19/87-5I (8) | | .

! '
/]/ The Director Géneral, All India Redio, hemb}’i appoints the
ransmission Executives; whose names appedr in Annexure I to
gfiéia-te as Programme Executives at the All India Radio Stations/
P ces mentioned ayainst each and in Doorddrshan {Ip a temporary
rapacity, These appointments are being made on the re commenda-
ions of @ Special Departmental Prom-otion Conmittee convened on
the 25th and 26th August, 1987, in pursuance of the judgergnt
t, 5.3,1987 delivered by the Central Administratﬂve‘Tribunal
ench, Jabalpur, in case. No, Ta/104/86,  Since the' Recruitment
.“TRules provide promotions on the basis of merit, the recor wenda-
<. Mtions of the Special D.P.C, are based on considerdtion of merit,
e n terms of the said judgement, these persons shall be deemed %O
— -~ = have been prom.oted with erff2ct from 18.4, 1983, tﬁé date on- whi oh
~~~~~ -———tFelr junior started officieting as Prograwme Execéutive. They rill
be ob pwobation for a perioc of two years.with effect fyom ‘“the
date they take ovar charge s PEX at the Stationg/Oifices mention-
ed against each, anmual Prchation Reports on thejr work and con-
duct in the prescribed fopn may be forwarded to this Directorate
*  or Doordarshan Directorate, as the case may be, ip accordance with
the instructions issucd fron time to tiwe,

4
r
-

2. Mpotionally, thelyr pay i1l be fixed as on 18,4,1983 in the
pay-scale of PEX under IR 20C and annunl incrcmunFs allowed in
cthe ‘samag scale From thet datc to the date of their actual taking
aver as PEX at the pouces wentioned against gach Ln Annexure 1.
However, they will not bz ontitled to drvaw any arpears of pay and
allowances for tha period fou: 14,4.193 to the date of their
actual taking over charge o PLA on the principlb'of ‘no work;
no pay', and Lrom the lattee cote obly thoy will btart drawing
the pay &nd increments notic. Uly fixed angd ~llowed, as also
allowances admisusible theceon lrom time to tlme,

3. The prowotion ond fixaticn of pay on notiowa& basi s with
e ffect Iru.. 10.4,.1983 ghall Lecome e ffcctive only after the
pe rsops mentionsd in annexupe I take over at the Stations/
J[Oﬁﬁiq@g\#ﬂdifa@@p,agdiHSF,Qdﬁhy'y,qwjﬂ““‘Vi'qﬁuﬁ.p1¢w\‘w~ .
i “'ll g ‘;-::a:f;. " , W '.'“,' v ',zl"h | ’, ' ey ({‘;‘{‘-?1‘iillxi“.i':ﬁqi;{(‘? ] ’ Ill*, li;{:{-"z ,}'J,l'q(?: HJ ‘l‘lhhi “ ' .
T Wi The appointments and-the "seniority mentione “n” Annexure TP
.1 'are provisional and are subject to anyhchangesquiph may be
.- required to be madeyin the All India Eligibility lList, circulat-
| ed vide this Directdrate's 0,M, No.4(8)87-5I(B) dated 13.8,1987

angd dt. 20.8,1987, as a regult of repre sentations/objections
received, 1£ any, or aay other administrative

contd., 2. )
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constraints,

5.'& Hindi version Lollows,

Q/Q(C(“

BHATIA

| Deputy Lirector of Adninis tration (WL)
for Director Gencral'

Encl.zmncmqﬁ I

qopf along: with Annexurc I forwarded to:-
b .

L. .. All Heads of Offices of AILR/Doordarshan, .

[

2. Pay & Agcounts Officer (IRLA), Ministry of Information
and. Broadcasting, AG CR Bujlding, New Delhi, with 120 spare
coples. J :

3. DEG () /LG (L) /DOG (PP&D) /L0 (h)/Dir(}&I) DP (Pol /DP (Per)f
D STI(P)/DDA(WL)/DDA(P) '

4. Vig. Seqtion/B&h Secti- M, 4G AIR. . B

5. The Pregident, Programme Staff Iissoclation, Rodm No. 128,
Akaghvani Bhavan, Now Delh), S '

. Personal Filles of th: officors concarned,

. DG Doordarshan (gShri i ,K. Bhatta, DDG(P&T) in fonsultation
with whom. the postings in Doordarshan have bzen @) ,Manai
House, Now Deihi, with 20 spare mples, for. inf@nnation.

. US(BA), Min, of I & B, Shastri Bhavan, New Delhi.

9., 7 SD AIR Bhopal /Jabalpur with the request that aj copy of this

~ordrr pay.. kindly be sul wittod. to . thu anggp; hdnlnistrat*vp
ok AT ribunpl "pinch, Jabalpur, Lhngugh thq“bqnqornad qu e rnmept: -

© Counsel for thelr Information, " Tug BPP:O QODio-.Qf,the Qrdors
ars cncloged for this purrosa, Gy |

10, PS Ww. DG for information, i ‘ ;

11, Guard Fije, .

12, 50 spare coples,

-

A0

4

for Direttor Gvnbral . z
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i
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9. Snt.
10.5hri

11, "
Y4

13,
14, n

15,
16,
17,
18,
19, o
20, "
21.
22, "

]

]

o

Executive on
Mo, 79/t /BW'L:S.I_L

Shri A S. Sethumadhavan

Atﬁaram Manglani
| Lt
M.S. Ramanathgn
Ran Murti

R.B, Dabhade

Om Parkash
Ram Gopal
'S.PJ.Naik
K.P. Phadk
P.L. Kaul

\

Bendigepi |

(

M.N.‘Goswani
E.])’Ilauanunny
Ashok K, Manna

" M.P, Dakshini

R. Ramachandran
5.B. Dash

- S+S. Govindpuri

M.+ Bhaskaran
RV, Potti
S.K, Mandal
J.P, Bhagtt

"pudh Parkash

G, Guhénamgsivayam
S, Govilkar

K. Ravindran
B.V.S. Murthy

o). 0

Q 4
2 A
~ L5 - g =
-~ (‘&’L’ - L

Names ol Tranvmission Execulives appointed |
to officiate in the

cadre of proaramme

»rovisioipl basis vide Order

dated 28.8,87..

\\_/}
- — —— -——7‘..

.
L os ® seinm e g G , i

gsgggpy.fgpkigg., - Post nﬁ“gp Prémotion
.CB5, AIR, Bombay UAIR, “Trivandciim

AIR, Jaipur - ESD,| AIR, New Delhi
ALR, Dharwad . " AIR,| Gulbaga . '
AILR, Mairas . AIR,| Tiruchi : :
AIR, Almora I : CBS, AIR, Kanpur |
ALR, Nagpur - ALR, Poona |

ALR, Jalandhar ALf, Shimla

UDK, New Delhi MDU<{ Jaipur" X

ALR, Bombay DDK, Bombay *

ALR, Sangli ALR} Sangli

CBS, Radio RaJlo Kashmir,
Kashmir,,Srinqgar'~ Srinagar ‘

ALR, Guwahati . AIR| Dibrugarh

AIR, Calicut Alﬂl Trivandrum

ALR, Magpur TRPES, AlR,

New| Delhi,

AIR,New Delhi Alﬁ, New Delhi

AIR, Tiruchi AIW, Pondicherry

ARy Jeypore AIW, Sambalpur

ALR, Jalandhor -DLK, Jalandhar
ol Calicut A].q!,_‘ Trivan 'rum

ALR, Trichur ' Alﬁ,_Calicut

AIR, Calcutta AIW,ISiliguri

Rodio Kashmir,
Jamimu

CBS, A,
New Jelhi

© AL,
IR,
alR,
AIR

Tirtunelveli -
Pooinag
Calicut

Vijayawada

Ridio Kashmir
Srinagar
I

Au?, Huht ak
. ’ ’. -
Alq,tMadras
AlB, Panaji
AlH Trichur
W Vlsakhapninam |
l i
C¢|]td. 00000402/"" 1
B .
o
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s
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¢ 50 C\D\ - |
<2
e < e Bams o Ao e e
28, shri N.D. Tulsiani /IRy Jaipur ! ,
29. " B.K. Sastry " AKIR, Visakhapatnam AIAQ; Hyderaba
30. "  G.R. Ramal . . AIR, Rohtak | "~w-MAIRJ Jalandhar
. 3L. " V,S.N.Murthy - AIR, Vijayawada DK, Hyderabad
32, V. Ramaswany” o AIR, Calicut v '.Aiﬂi pondicherry
33, .. . S. Bhaskara Rao AIR, Hyderabad »"J\I'.Rj, Cuddapah
34, v J ;C.‘ Nema AT, Bhopal R AIR, {mbikapur ,
a3, " M.L. Shandilya ' sott, Indore ' AIi‘i!, quthurezn )
36, " M.A. Aziz Cis, Bangalore . AIR, Mysore
37. % . C.P. Patil © AIR, Gombay AIR, Ratnagiri
38, "« S.N. Sonavane - AIR, Bombay ALR?, Nagpur
39. " P.N. Raina DDK” srinagar DDK, Srinagiy
40, " G. Sanpath I3, Tiruchi IR, Tirunelveli
41.89nt. Padmini Madhavan /IR, Calicut - = AIR, Trivandrum
42.8hri  T. Hanumantha Rao ~  ALR, Cuddapah AIH, Hyderadad
43, U.S. Gupta Ald, Gorakhpur AIR, Agra
44, " Jl.:gdiéh Lal o DDK, Lucknow ‘ ' DDY¥, Lucknow
45, Snt., Yonki Lamu f«IR; Kurgeong _ 'AIR,"Gangtok
46, Shri S.B. Debnath /IR, Siliguri ' - ALR, Shillong \/
47. " M.K. Saha /IR, Siliguri ©- . ODK, Celeutta
48, " D.N. Roy .. [bK, GCalcutta DDK, Calcutta
49, " M.K. Sen CBS, Galcutta '  AIR, shillongv/
0. " R, Dey Sarkar LUDK, Calcutbva. DD'&, Calcutta
5L, " P.C. Sen LI, Calcutta | /\I‘i Kurseong
52. " AWXK. De ’ - AIi, ILadore '«Ii Calcutta
53, " V.L.N. Rao . RIR, Jagdalpur = AIR, Hyderabad
54. " T. arunachalam cBSs, Calicut - . DDK, Trivandrum
55, ¢ A.B. Pandey - WIR, Nanchi DK, Ranchi
56. " M.P. Mahato AL, Raonchi .+ AIR, Suratgarh
57, " 2.6, Jain - » +IR3 Bhopal AR, ambikapur
58, " 5.8, Shamma | ALR, Indore ' ..t\_l_'i&,' Suratqgarh
59. " R.L. Siagh AL}, Jabalpur AIR, Jalpur
60, " R.K. Malakar CBS, Kanpur - ~, ALR, Calcutta
61, " G,B. Madavi | IR, Nagpur VBS, ‘4R, Bombay
62, ant, V. Narayanan CaJ, AIR, Bombay AR, Poona

' ‘o (I@ IA) Contd.....3/-
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69 .

70.

“T s
[

72, W
73,

74, 1 SN,
75 \V/?T L.
76,

77,0
78, W
79, "
80.
81,
82,
83.
84,
85,

"
1]
it
]
1]
1]
86.
5750
g8 A
89 .
90, *
91.
92,
93,
94,
95,
9.

i)

"

;:[H, Jalgaon AR, lraqpur
AoV . Subha Rac A, Auran:abad AR, VYijayawada -
Dhanjay Tuwari CB3, Kanpur Ny agra
.. B’ha;rgavn CBg, {LIR, Jaipur = AIR, [;'{ew,a .
Mohd, Janil Khan AL, Jabalpur . #I’, Chhatarpur
G, Prasad LI, 'i'l-:nchi T AIR, :J;Buratgarh.
J . Aarulraj VoK, Madras LDK, l\ﬁadras
'S. Poornachandra Roo  CBS, AIR, Madras AIR, Nagercoil
G.dy Vittal fao AL, Hyderabad ~ AIR, Cuddapah
A.K. Unnikrishnen Nair SIK, Trivandrum | DOK, Trivandrum
K.V, John AL, Trichur ALR, 'Trichur
Kapur _ DLK, Jalandhar .DDK, J}alandhar;
Barueh Y nLa, Guwahati - Al q;bggg.3£}1
R.C. pas /I, Silchar I, $hillong "
B.N. Nendanwar «IR, Jalgaon AIR, l\;‘agpur
Lallu Prasad AL, Patna DDK,, rq‘uzaffarpuf‘
].0, Chaudhry CBS, iId, Patna ALR, flanchi
Ramashigh Pl}nu:\d LIR, Patna | /I, /\‘Lmora
dajendra Ngth . A, Rewa nly, qhimla
Ch. Koteswara ii"o W, Port Blairx AL, Madras
K.S.‘ Murthy - AIIl, Madras AR, Tiiruchi
ACo day AIL) siliqurg AIR, Galcuta
C. Panda AIR, Sambalpur - AIR, Jeypore;
S.K« Sadhu (WUl Srinagar DUK, Srivagar
Th, Leibakacha Singh' /IR, lmphal IR, s?li'.long <
S. Pishalt 8ingh AR, Inchal AL, Ijnphal .
Ko Ram.j;nr.:ju /\iii‘,' Visalkhapetaam AL, CTIJ'JC(J[)ah
G. Madhava Warrier A, Tri vanclru.m_ ALY, Trichur
K.S.5. xic';.l‘nav.ah ~Id, siadras | AIR, Piﬁnd‘.cherry
L.C. Chauhan AR, Ahnedabad " AIR, Bjuj
SJhi. Raniga AL, atjkot o AIR, ajinecabad #
K.H. Jadav (L4, Alnedabad © DK, Almedibad
N. Bha?ra AIR, Gorakhpur - AIR, Piatna
M.L. Singh AL, Lucknow AIR, Pi:\tna
‘ Cnfn'td. o]
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f
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. NIt Varanasi ALRR, | Gorakhpur
.al (IR, Lucknow .an,| almora ¥
¢ oyed ,'1\1'1{, Dharwadl - AR, Hyderabad
1 il Minj (14, nnbikapur - AIR,| Jabalpur
104 B.G. Patel I, Rajkot AR, Ahmedabad
107, % kR Mathur AL, Jodhpur b AR, Bikaner
: . i
103, " B.C. Chatterjee CB4G, iLh, Calcutta /\In% ..[‘r:)ar\tala
104, ®  N. Ganesan ALy, Tiruchi - AR, Tirunelveli
. . _ .
105, " pP..Sivalondan pillai GBS, 'l‘.Iiv.andrUm /\Ill, Gaiicut .
106 o\X'/Kha Khelendra S,.h'!\",.h. AR, ) -n_‘_llllf‘l L)Ui(‘ Guwahati \/ ";
107. " S.N. Talagangl TBSs, Srandigarh “cos, Chandiqarh
108, Snt. VS, Krishnaawrthy UK Braerabad ‘ UDbﬁ., HyJerabad
109 Shri S.it. Kureel (AR, Lalkaow AIT,‘ Gorakhpur M
. , 3
10, v Pk sbhake T AR, Teichur AR, Mangalore ’
iy, v Prain G \4.;'1:::1v1a|11 CBS, (v i\, Jaipur ‘ DU&I’\ Joipun ' ‘.'
112. ¢ LG Bariha AIR, Suabalpul AL, Shillunq/ ¥
113, L.C. Dev - AIR, Srpl.ong o DU‘(, Guwahatl
l.l.4.\/’{ T.T. Haokip A, Teru J.{nl [ awan« v
]'L'.').\/‘  Bhanirach Walha »/\fl;_l‘u_iy§;~..':'ti ‘ /\Lll, pibrugarh
L — - —— \-—T_.._-—-—-—-—'—“"‘_-—-—.._,
6. " i, Kri-haan I, Tiraelvell AIR, Pondicherry
117. " MuA £anra)j GBS, Madics nIR, Tirunelveli. .
. o o R .
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A0 D PUDLISIED 1N PART I1T SEOTION T OF TIE - -
7 GAZIT'IS OF +IND1A)

' _ ' ~ GOVERNMENT (" INDIA

| 1{ . DIRECTORATE GENEMAL ALL INDIA RADIO
b : .
. yl(?

'

At \

| Néw Delhi, the 2i1st april'89

Q(\e/ NOT IF ICATICN

No. 14(2)89-8I(B):  Tha Director - General, All India
Radio hereby appuints the ‘following Transmission |
- Executives as Programme Bxecutiv  on notional basiis §
with effect {ron 18-4-1983 in terms of Directorate [Concral
All India Radio's order No. 137/08-SI(B) dated 28-11~ 1988
in file No. L(245)83-5I(B) in a temporary capacity

. untll further orders:-
Serial ' laceof Date| of
Mg{nber Name_of the Propgranme Lixecutive Eosthm Joining
. Te | }
t 1, 5/8h, SiN. Kaw Radio Kasmir,
: Sr inagar -~ 7-12-01988
2. A3P. Kadam - AIR, Bangalore16-12-1988
'P. Dalbir Singh AIR, Jalandhar 1-12-1588
e HoDe Bhalerao CALRY, Bombay  19-12-11908
9+ B.L. Mahinkar ARy Jnlpaon  13-1241980
6. 8.Y. Gadkar Allly Ratnagiri16-12-41988
7« S, Thool ALY Ratneshr116-12-41988
8+ L.Vyas Kuwar —. | !LU{,,ledenaba‘d}QﬂQ, 1988
9. " 8.V Prasad © AlR, lyderabad30-124198
’ 10« Sat. Shoela tiert S AT Kot 28-1241988
11« 8/8h. Ko Nagabhushanion Ally Mangalore 3-0141989
120 N.C. Tumung AIR, Port Blair 20-12-1988
1& N.K. Roy #  AIR, Silchar 26-12-41988
1 . MOSO UShya . A-Ln, Chha.tar" - -]
o | - pur  26-1241988
19~ " 8.8. Jorv gyp p AIR, Pune 6-1041908
16, N.G. Mulgind AR, Mysore  2-01-1198¢
15: Clis Chalapatl Rao A, Ranchi  19-12-:198
18, B.C. Dag CUS,AIR, Cuttack  2-1-{989
19.  P.. Vijay Chandran LIR, Bombay  27-1241988
~§$;‘ﬂ,§mt. gg Nongrum 4IR, Gauhati 5—1271988
5t~ oite turnina BisvasTT "TAIR,” Gauhati-—3{5t2¢1988
T22.778h. Pus, Mewi . TTLIN Rinpar 130191589 :
23« - 8Sh. BN, Goswanmi AR, Railpur  02-0141989 .
2 She Panna Lal ~ AIR, Varanasti 30~12+41908
.29% .. Sh.D.C, Rabha_ ~—  _AIR, Shillong QU~01+1989,
20 T8h. MG, Kachari T ITLIR. fu ra 19120190
277 R.YL Iple. LR, “Bangli 280237889
2. The above porsons have taken ovelr as Progrimmc :

. Execqtive,.w.e.f. U dates menlioned atainst euch!at AIn,
stations riven as24nst cach. :
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S e revised ame pre-revised vy scales of Progratme
Executive are s, PO(U-GO-RROO—EB~76-3200~100—3500 and hs. 650~
3O~7h0~35—81O-EB~35LBHU~MO—10Q0—MB—HQa1EQO respectively.

8

b, Thic supercedes this Dircctorate's notificationg Jio.
4(2)/89-8L(B) Cited 13/14.2.89 ,.No, W(30)/89-SI(D) dated 10,3 .89
Ho. 4(31)/89-SI(B) dafed 10.3.89 and 30+3.839. and-No - 4(33)/89-s1
dat(‘,‘(l 23 .30’}(;’. A ' ' "- . S .

]
N PRI

|
,,.-..,k- . '..,. s : o
N A AT e
C ' (I.L Y BOATIA)

Deputy Director of Adninistration
- for-Director Gpperal

TU . . . o "' C ‘
The Hanager, v )
Govt. of India Fress, - j
Faridabad o o T
(HINDI;VERSIO“) .
Copy forwarded o - ‘ . R ' '

1. Station Dib@ctor; fadio Kaghmir, SrLnngar/Banpalore}U5iandhar/
anbay/Jalgaon/Rgtnagtri/quGrpbad/kota/Nanga ore/Porft Blair/ |
Silchar/Chhatarpur/PuneAlysqre/Ranchi/CUS, Cuttack/Gywahat.i/

Rampur/Raipur/Varanasi/Shillong/Tura/Sanglig;W

(2« The Pay.& hecounts Officer(TNLA), Ministry of I&B, 4GCR Duild (%)
o T.P. Estate’, New Delhi., Their CTCs were already sent. to hin by
the redpective stations. , e B A

3. ggekPay &.Accounts'Officn,'AIR..Bombay/bélcutfa/ﬂew DElhiﬁdadras /
cknow. - ' - , - b

L. ALl the. parsons concerned throw ¢h respectivestationsl. :
5‘ DSJ.'I(P)O " o L Tl l Jeoo) _i.[. _.

6. The President(Sh. J.b.. l,_.lnt_'x-a,. Dy. Dir.), AIR Programne Stare
¢ Association, ‘Droadcast \ng Housey I Floor, BSD, A Ry 'New Delhi.

7. Vigt lance” Soction,/Computer Cell, DG:AIR, New Delli.,
8. Pereonal files of the Off icers concerneg S C |
LI . ) s - b [ ' -! ,
9. S8I(A) Section. ) ' S .
10« Guard file . _ S S .
Spare copiles - bo. . . 'y
@}féﬁz G
- XY ) :
for DireJtor General .
Lo .
.. r . ) o th",,,:,.. ;
3 - :
. M SR j b
t"' ' l
1
!
» ;
, ;
| .
; f i
! )
, .
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GOVERMENT OF "I L, | A
DIRECTORATE GEWERAL: AL LDIA RADIO ~“R"
I | U 16‘,' ¢ \5 ”
W 7 ‘ S e e e e . l ' ( ) 4’7
4089)4&9~SITB) | New Delhi, the 27th Ofﬁj' 89, fAIJ

ORDER No.llﬁ/sg_SI(B)

-,

The Director General, All India Radio, hereby aproints
the Transmispion Executives given in Annexure on promoplqn'to
the cadre of Programme Executiva in a temporary Capacity in
the pay scale of m.2000—60-2300—é9~75~3200~lOO~3500 with effect |
from the date they take over at Stationg of their,postinq-indicated
in the Annexure, against the sfecific quota of vacancies meant
for them under the provisipns of the Recruitment Rulesg f%rcthe
| Post of Programme Executive 4 amended on 23-]0-1984,

2, All thy Pecsons L icaled in Annexure will be on Probation
for a period‘of-ggo Years with effeit from the date they take ‘
over charge 3s -Frogramme Executive at the'Statioh/ifficeij ' td
mentioned against each in tha Annexyre, . ' Lo

3. Al} the PeLsons mentioned in the Annexure except those
Posted in Doordarghs mdy be reljeved of their dutieg immediate]
with instructiong to eport: for duty at their respective Station/
Office of Rosting, .In the €ase of fhose posted in Doordapshan,

3 Separate order from the Directorato General, Doordarshap,

will be issyed skecifiying theip places of Posting. . Only on .
receipt of gyuch an order, they wily i relieved of theip duties,:
Copies of Telieving ordery May be sent to this Directorat / ,
Dpordarshan Directorate, T' 5

4, tn their Joining duty asg Programme Executive, their
Jio-data in the Préscribed proformg dlready avallahje witn the
Stations and the charge dssumptiaon Ferorts may he gent tojthis ;
Directorate/Dootdarshan Directorate, for furthe, necessary-action,

5, Annua) Prabation Report on their
prescribed proforma may ba sent to thi

oordarshan Directorate, as the case p
the ing}ructionsiissued from time to

work and conduct in|the
s Directorate or to
ay be, as provided in ¢
Time in this behalf,

®.  Hindi version follows.’ |
‘ "))’c?&“?f”ﬂ

———

- , . /
- Dy. Director of Administration

o for Director General,
FQQ.L,U;;]F;G&HI‘Q. | '
Copy along with AINCXULe forwarded te -

- 31l Heads of Statioas of Alﬂ/Doordarshan.

“. . ‘ / ft& I i
o 7 ) E§§f§é¥%:: | ,§
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2, Pay & ,ccounts Officer (LALA), Ministry of Infor$uklon &
droadcasting, nGCR Building, New Delhi. with .5 ZSpaTe coples,

3, bLDG(C) DG(I)/lJDG(PP&J)/lﬁDG(,-\)/DUG(E)/Director(n&l" Dr(ed))/ W,
PO(R) /D) /D1 (Per) /OP(Dev)yDE(C) /D STI(P) /DDA(VIL ;DUI«(F) / h
- "f 'l'.' ‘

4, Vigilance Section, DG. IR, . v |

5. S-VII Sect%on with the renuest to transferithe personal flles
of the officers concerncd to SI(D) Section immediptely.
. T ' t

6.- The kresident, rrogramac Stuff .vssociation, "lst:Filoor,
Egg?dcastlng Hguse, New Delhli (by name Shri J.L. Bftra, DD,

¢
..

Fersona] Fileg of the Officirs concerned, .,
8. DG Doordarshan-(Shri K.C. Seth, DBn) with 1® spare copies., -°
They are requegted to issue a separate order specifying the
places of posting of the Lersons posted in|Doordanshan and
endorse cordes’to this Directorate asd the|Heads of tations/
offices where these ‘Lersons are presetly. orkingj P

[

- " . . . ! I
9. Ub(Dn), Minislyy ol IKU, Soa. .. j Bhavan, Npw Delhﬁ.f
g S

10, F3 to DG for iaformation. .

¢ o b . L : : .

1. ‘Guard,jlr-.‘,j, Q) ‘,uj | i ,. ) . P C ,..‘-:.!!5 B ‘.’ ,._,{,i '-!-I’I['i |
' L 1 ‘,f: s 'l R ¥ ‘. s ) Y :. i .g'. g _' ; ' .l:‘r‘_' ;'. .": ‘(‘{‘:]‘ 1N Iy
\2. 100 Space. copiag, - 'nvfi .

| A . ]
13, ESZk%é&?Founts Office, anidNew Dqlhf};/Bombayﬁalcgtta/Madras/J
' W O )R

. for Diractor ﬁeqeral,

A
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- mexure_ to Order lio.
i 116/89 dated 27.10.39. f’

' l
Executlvm ..n AIR/Doordarshan_selec ted
romotion ,to th\. cadre. of Pro "meewg_)ggg_g_tives ]

Y . |
Wio. Name | : Present Posting Postinz on’
: o Prono tion
Co | V o 1
8/shrt - . |
Janki Prasad Al .I}hagalpur . AIR D"'u‘bhanga
e ) s "_‘ | . ' N
P.D. Gupta AIR Allahabad ¥ AIRZgea - O
HERS L | , »
R.d4. 1’ermq o ‘ LIR Jagdalpur AIR R'jaipur
Sat. Kavita Chaturvedi AIR Bhopal " AIR Gyalior:
o ' e
J.V. Mehta 3 JAIR Bouj  KIR B@rlbay
. Yy ,
‘Sat. Neelan Shendari ALIR Doumbay LIR R%ipur
" Gulad Calla LR Jaipur  &IR Jodhpur
N ‘ ‘ ‘ ’ ' : ‘l . . D
" J.S. Kuber » AIR Pune ' - CLIR Jalgaon ¢ 7
" ‘K_alpana S.|Vohra DD Bombay . Dooruiu' h'm‘a
10. P.K. iIChatlurved 4LIR Bombay " AIR Gv!va'lior
‘ : .
1. H.S, AKhunderag;,' : . CPS Bombay LIR Beed
12+ Sendip Dasu | AIR Calcutta  AIR Agartals
' 13. Jaswant Sinca DIK Jaipur Doord;: shm. '
- 4.  Kum Pushpa Sharma NI TE AIR Vj rahasi
15, H.L, Kaul - 90 Coanereial  Doordarshan .
{ . 4 Ce g - Sep VLO(‘ Del‘.‘.: \
/ 10.  Abdul Hojid shin Dot Dowie _.'_.1)_;11‘_(_141"__11111
!7- R‘J.V'i: Magotl'u - Ry, Jaag, R : LI.H Lt%h
. : ’
ﬂ 18, :r.l‘sewan Rigzin , LAIR Leh 4TI Leh
« ! |
I 19. N.C. Joshi ' AIR Llmora -+ - LIR Varanssi
E' 20.  Sat. Suman Mathur LIR Jaipur © LIR J’(%dhpu_r
: o P
; /,21. ‘Dibakar Sen ALIR Shillong AIR Tezu
: ' . v | ..
y va2. l~1anoranjan Das LIR Ganhati - . LIR T wang: -
P . C - : o
f i/ G « . ‘ R o Co
(I . .Jhatl.a) | . . 5
: Deputy Dlrector of Iuh'mnvtratlon(P) o L ey 02/ .,
¥ | |
, . !
) ' ' ) : A }“
: . s , %‘ﬁ[r", , '. ?[
. . ; w2t M ' | \‘. .
\y"ié ! !p"\’;:"‘. : ll I‘
' . ) : ‘._ -' . :
, | 5 i !
. . Y L1 ‘ |
’ '
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S/Shri. !

23, Sabyondys .‘S'Lvu,',h
2l k.G, ()ujpta
25..° 8, Rr;h:mm
26, Joseph purti
P70 VoV lend i
28.  aut, Deepa Jhy
;.“"f) « Javed Jtl,th Lo
30, Prabhy Shankar  Joany,
37 Kun. H.S. Selvi
38, > N.G.‘ Ganapral ag
33 A Das‘
| by st Shobha Spihapy
35 LS. Gheuhan
L 36, R‘. Chinniaswamy Lgc )
37+ K.M. Dmnorl !
2\ 38, K+8+ Knobar e (5¢)
2y 39, hshok M.‘Jt‘i.lclm L (g'/)
(A g

RO Kun. L1, heshpan (xc‘) )

EUN

A dvocatG. '

- o]
‘

R LR
. ‘l‘ ”': .

- !
Present. Fosting Pogtine o

ALR Lucknoy . AIR port Dlair
AJLQ (;f..“:vrukhpurf - Am} Luckn:y

AIR Patng AIR;Darbhsmga
LN I(e.mc:h‘i., : 1‘;1[(’24’.111‘) Henpur

LU Ay an sabag LIR Fune

CSu Borthay + AIR tJaba,lpur

CLS Bhoyal. .« H " AIR Jfaabix orur

AIR Indore .« .. L1t :Gora}chl:ur

t,

s,

AR Madras - fp b o |
MR fgurtala 0 pip Hurshidabad
T s J.om‘;ef":;“,"; LIR Z}ullb.ur',,'a' , |
FIR Rohtake - 1 pop furdtgaph 
L1IR Tiruehi . AIR i{‘i-rux';glvei}i
08 Ahnodabad T urm g i

LIR l‘iruch.i‘," ' AIR "I‘irunelvezlli.

A ajkot -

8 Noribay e AIR ({h‘h‘ntnrpw: .
S

L0 pune ; - LI

LI N arpur o

i

1.‘hmednagm.‘ |
i

[} o I“"{‘;. ql/‘

N e
(T.I. Shatia) ™ 4.

Veput, Diree tor or Aﬂw;:inistration(?)
o
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CENIRAL ADMINISIUATIVE RIBUNAL | ~
e GUANATT BENCH
. § .
Z | JER 661
Original Application No. 163 of 1992
Date of decision : This the 7th day of December, 1995.
| ' |
The Hon'ble Justice Shri f.G.Chaudhari, Vice-Chairman.
The Hon'ble Shri G.L.Sangivine, Member (n). g .
L. Shri Hanoranjan Das
y b Pregramme Executive.
nil India Raaio, ‘
\ Guwahat 1=781003
2. hri Dibakar Sen,
Programme Executive,
All India Radio,
‘ G?wahati~781003 «v.. Applicants
. By Adyocate Mr. B.K.Sharma.
| .
' -versus-
1.  The Union of India, '
represented by the Secretary,
. Minisltry of Information and Broadcasting
; New Delhi - 110 001, IPERTE EE
. q e e %
2. ‘The Director General, SN e A
All Tndia Radio, - ol K
Akashvani Bhawan, - ' ‘
Parliament Stveet,
New Delhi~110 001
3. Shri M.D. Samel, -
I Prugraume Bxecutlive, DRIV P R I
All Tndia Radieo, Cilbt.. i : e e
T B ‘ ...l» Respondents
by ddvocate Me. S, Ali, U ¢.G.8.C,
’ (N
|
ORDER ' : '
R .
i CHAUDHARI J (V.C.). - '
, ‘ ’ S Although the applicants were { serving as
; ; '
Proggamme Executives at the All India Radio, GPwahati they .
. , i
had joined the post of rransmission .Executjve as Direct
' N “+ ‘ 1
Recrgitson210.5.1976. Tt ey aver Lhat the resp ndent Nao, 3
. G e ~———— . . ."_ . . : ) Lo ,
. cot ! . . . C A

!
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~2- _ 5\%,

M.D.Sawel was promoted on adhoc basis to the
Transmission Executive on 19.8.1976 and was regulary

with effect from 25.11.197¢.

2. , Under the cqov. - Fecruitwment 1ulﬁs an All

: ; . s W
India list of Transmission ...cutives was to be |drawn inj

}
respict | of 25% departmental pOromotion qtha. . The

~department of Personnel recommended that such lth'should
| SRR { x

\
appointed/promoted after the recruitment rulles were

applied on the bLasis of length of contiquous sdrvice in

that grade. Thus the date of appointment became |[crucial.

All India eligibility list of Transmission Execqtives as

on 31.12.1981 was published on 21.6.1982, The | name of

respondent No. 3 appeared at serial No. 11 in tHat list.

The name of the applicant No. 1 was shown at sdrial No.

1¥7 and applicant Na. 2 ar serial No. 125. he applicants

contend that their seniority was wrongly fixed Lo as to

make them junior to vespomndontt No. 3 who admittledly was

‘appointed  initially on af’ - basis to "the qgrade on

19.8.1976 i.e after Lhey vore

appointed eanlier on

10.5.1976. According to the applicants they also noticed

several anomalies and errors having crept in the gforesaig

seniority list. A Jarge number of objectirns and

repregentations were filed by the Transwission Executives

including the applicants. Thereafter a revised 4oniotity

list ‘as on 1.1.1982 was puolished. In ;hatllisd whereas

+

the applicant No. 1 was at serial No. 203 and Jpplicant

No. 2 at serial No. 202 the name of respondent No. 3 did

;3. - ; In ’LL_ —eantime a meet ing

'of the

e
0 ot = ~—.

) R
,hoL- figure. ,
|
|

———— e

Departmental Promotion Commiltlee was held to lcon81der
- ,.—-'-‘-'v'—-______._‘_ e e et S etrarimsrrmh W et b6 s 0. { S e s —
promotion of Transmission I'xecutives to the ,)oat of

taeat e '
[ e rm e 8- 18 0 e,

DL T S U A
.. .

A LY " ot
P

be prepared in , respect of those whp were

v
-
— w_‘-—
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(
nme bxecullve on the bdbls of 1981 ellglb llty lls

e e e e e e et e

Y e T Bindend

e s .,

R e L L P e

LK

{fé&is but Lhe dpp]l(anld were not promoted. It is the

et § i

" T e e e

T e e et e s s e 4 e e 6o

gr1evance UL Lhe applican! s thaL by follow1ng the 1931
Aineannnmene s SN IR

e o e e

—— .

\ r‘- ialtanieientid
~list the r05pondont& had prived them of the benefit of
e e ettt e o+ e U S
prowotion whllu arving 4o Lenerit to respondent No. 3,

v tee .. ...__‘ honiuame s TENNPNNURIISPF S
[ TS -
Agnln several vepresentol j.o and ubje tious wede leod by

-

- agerieved Transmission Executives all over .hE country,
!

N i . oy Sy
1 e o

TR e i eeemeareaen

yfﬁhe abpliuants al that stage filed the insta&t O.A. in
‘\Augusﬁ 1992. They pray that they be, declared antitled to

promotjon to the cadre of Programme Executive with effe= t
| ————

from 18.4.1981 on which date their juniors - p rticularly
‘,WW

respondent No. 3 were pzomoted and scek proper ixation of

seniority. Thoy further pray for ! dxreLtl?n to the

respondean to give retrcspectlve promotion to| them with

-
-

effect‘from 18.4.1983 as Programme Executives. "

4. It is stated that ‘prior to the pTesentation

, ' i
of the instant application one V.L.N. Rao a "Transmission

Executive had challenged © 1981 liat and theipromotions

made ‘on its hasig in T, 101/86, which was'decided by

!

‘ |
the- Jabalpur Bench of tiva . .. ral Administratiﬂe Tribunal

aud An ordec wan o " Fhe reap4qd'ut from

holdlng any DPC based on that el:glblllty list. ’In view of
that order no ppcC for promotion to the grade ot{:Progrwmne
Execultive was held between 1983-87. Lven(ual;y by order !

|
dated 5,3.,1987 passed by the Jabalpur ench the -

Cllg]blllty list of 1981 was quashed and the Tespondents
A WA

“‘wege dﬁ(ected to prepare : revised list in accordance with

. : 4
¢he p(lkcxplu indicated in the judgement. Consequently

;he llsh as on 1.1.1982 was published and ciqulated on

w“

8 1988 In this 1list the applicants appear| at se rial

i
Nos. 200 and 199 Lospectxxely and respondent No, 3 appears

)
3 was ConsldGer and promot[d on that

: et ———— - —— T —————— o
O e s 8 T et et et s o more e TN . T e ¢ e bt -

€

13
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at serial No. 235. A special Meeting of DPC was

convened

Transmission Excculives woere promoted as
Executives by order dated 28.8.1987 giving

benefit of promotion relcospectively

18.4.1983, The applicants were not included in| the sel ct

list as no vacanvies werce left. However havin

expecting that they would be promoted as soon

vacancies would aris-=,
|
i
|

5.

'Tranﬁmission Executives were promoted to thie

i

Programme Executives vide Notification dated

Those persons have been ¢given retrospective bepefit of the

1

promdtion with effect from 18.4.1983.

27.10.1989 the applicant.s haveé been promoted fo the posts

of Pfogramme Executive but without g

velrogpective benefit. The

therefore is that vacreas some juniors

respondent No.3 got benel it of promotion with

18.4,1983 they have beern given the promotion

from a much later date 1.¢.27.10.1989, That

balow their juniors including respondent

action of the respondents is erroncous and is

be set aside.

oh 25/26.8.1987 and a total numbrr
with effect

tha . numbér of promotivns made the tapplifxnta ware
o ¥

In the month of November, 19Q+ some more
Subsequently:on

grievance of LUhe

No. 3.

them

frrom

} cegard to

as further

grade of

21.4.1989.
(.

!

iving  them
applicants
including
effect from f
with effect i
places themn gf
| :

That

required to

6. The applicants contend -that t}

' |
laid down by the Jabalpur Bench in its judyel

be followed and accordingly Lhey be

promotion retrospectively from the date thefr immediate

Juniors were promoted ¢nd such date would bF.]8.4.1983.

They also contend that rectification of their |

necessary for be consider

entitling Lhem to

promotion Lo Lhe post of MAisistant Station Director.

; . . Vo e e
st

.
Rt ' I
|
1

o
S i

— . .

ﬂent (Supra)

given

1e principle

notional

seniority is

ed for next
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. : .
Transmission Executives uromoted/recruited on regular

-

A common written statement has'pnen filed

py alh Lhe three 195pondeuLs,.From 9 wriLL n(, gtatenel
L rassy P S AL e
"itf'ﬁ,woars that thevfro« onde t"N '13 [qu “actualky“

. - ' f -~' ". '(‘

appoin.vd as Transmission \eculee on adhoc basis with

effecl from 21.9.1970 ai . was regularised on [19.8.1976.

The respondents contend that they have taken iqto account

l
“the entire length of hin service from 2.9ulﬂ70 in the

revised seniority eligibility 1list in the ‘light of the
B ' l ‘

decision of the Jabalpur Bench and therefore the

contention of the applicants that respondent| No. 3 is

junior to them is incorrect. It is stated that! the final

seniority list was <circulated on 16.9.19?8 and a

'corrigéndunl was issued on 15.11.1988 and the |respondent

\]'(
I.l(,

| . '
No. 3 ' was assigned his poaition taking intoe gecount his

adhoc ‘service.
8. Mr. B.K.sSharma the learhed ;orn4el for the
appliﬁants submitted- that qthe lre3pon5ents 1ave . acted
i]]ugﬁl]y in vuuut?ug tho poriéa ‘of adhoc (service of
respoﬁdent No. 3 which has rendered the‘appliqants junior

to him and the service of ‘the said respondent Bhould have

been counted only from the date of his'regblarisation.

N

9. Now, the Cffice Memorandum dated 23.6.1987

Annexure-3 issued in puirsuvance of ;the judgeant of the

Jabalpur Bench of the Central Administrative Tribunal laid

~dgwn the principles to be followed in drawing the
R

e;igibility‘ list of Transmission Executiver for the

”Purpose of prowmotion to the yrade of Programme Executive.

\ ('
Clause -III (1) provides that the 1list will {consist gof

‘i

'basis and their names will be arrangedAaccorﬁlng to the

Wy

i

!
!;Nf"dftkgi ,.;?

o

|

|

|

|

i

i
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;59 dates of conltinuous wui:i "iation i.e. the da?e i

! N,
they have stuarled officiating even as adhoc! Transy

Bvacutive provided nsuch  officiation waa ﬂnnhrokcn'
l : \
unipterrupted. In our view the use of the woqu "Recruity

on (Regular Basic" and at Lthe sawme time prgscribing. theM
i

date of officiation even if on adhoc basis. for counting

s the: lenyth of service 1is not clear. nor dges it appear
R AN ' S '
' rational.
\ .
10.; ' The recvised seniority. eligibillity 1list as
IS "~ on 1.1.1982 shows the date of continuous appbiﬁf@gwéf_the
. : .
‘ ‘respondent No. 3 as Transmission Executive ps 19.8.1976.
The  date of both the applicants is shown as [10.5.1976. In
Lhe representation dated 30.4.1991 the first rpplicant had
/ brought to the notice ¢! "te Dirvector Generall of All :ndia
Radio that theve was ¢ #nowmaly in the eligibility list '
datgd 10.8.1989 wherein vopondent No. 3 (M.p. Samel was !':
Sbown senior to him andé (hat was required yqibe rect: fied
and  his own promotion was required fo be made’
retrospective with effect from 18.4.}9q3. Hy “~Memorendum ¥
dated 23/26, 8.1988 issued by the Direct%rate he was ;
intimated by the Station Hﬁfector,, Shill&ng that the .ﬁ
eligibility list of 1Transmission Executives wrs circulated ﬁ
. on 2.8.1988 and that the name of the applicant'apbears at | |
serial No. 199 and a DPC will be held aftéf objections
were examined and ihe'eligiﬁiliLy list was fihalised. Thus |
the objection :raiséd by the applicént Npl 1l was not .
: RS : ' : /
o d?Cldef ) g :
z&i. As stated earlicr it ig diff%cult to know ;
ag on what basis and under what rule the bon%fit of‘adhoc g
period of scurvice priov - 1976 was given ﬁo respondent .
No. 3. 7The roespondenty oiso have not expﬁainqd vaa, to
priccisely on what ground the corrﬁgggggm‘dsté( 15.1},i988 |
S v S ;;:FELLL:"mLmags%n#i~r‘.muuﬁahm‘“ L
. - -
| L

T Aot s o o A T A w20 ve e
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l
.while protecting the interest L. of Lhose who were lrkely Lo

!

|

i

|

|

l

|

|

l

|

!

’

'¢'0

S TN

-

Boecilying tlie dale of. adhée appointment  of Kaspondent No, © 3 as

21.9.1970 was issued. It has also not been dhown by the

Ispondents that gag on 21 9.1970 the saig requndent was

éligible to be promoted to the post of -Tr$nsmission
- l

Bxecutive aftoer fulfilling the prescribed e igibility

o
criteria under the recruitment rules . Unlpss that
Ju, /\’xxu\éms.aud ) '
tecruitment was fulfjlle

"he length of adhoF ser\ ice

!
could not bpe counted,/ In auy event when the ikplicants

were admittedly senior o the respondent No. 3 by .

reference: (o the dates of their respoct1vq regular
appointments (o the grade of Transmission Executfve it was
necessary for (he tespondents to ex;!plain the above

aspects, Merely therefore exten&fagvzhe benefit| of adhoc
S—— «

service would pot be duttlzlent.CJTom paragraph |9 of the

Pl

weitten statemont it appears to be ‘suggested that after

the recruitment rules  camoe into rorce in 197§ it wag
,/\M

¢
hoticed by (he DPC held in various zones that in some of
i \/\-——-—'—\_’ 1
the zones suff1c1ent " number  of vacancies in the
%\/~m

departmental Rromation quota were available to absorb all
the adhoc appointees angd therefore it was dﬂcided tc

allocate surplus  adhoce apbointees who could| not be

absorbed in the respective sones of their choice rhere the

vacancies were available ang that such g deci§ion‘ was

taken  pbecause otherwise fthe adhoc appointecs would have

been reverted Or may have had to be retrenched,. This
'

| :
policy was therefore odopted with a view to protect the

. , i
" adhoc appointees. Posieibly r05pondont No.. 3 is borng given

L

the date or adhoc promotion in the year 1970 by neaswn of

. T N———
that policy. Since that is not caLogorlcally 80 s;ated we

are ‘only tentatively holding that if ~that is tbe basis

then it is wholly unjustifiasd for the simple reason thdt

‘;u,M \"

-~ r
.
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suffer - others such as applicants who were eligibld)

certain rﬁghts in their owvn turn could not be pfejudiced'

have‘

It is also difficult to imagine that the policy iould

- been valid after thevdecis;on of the Jabalpur Be

Central

Aduministrative

Tribunal.

We

are

ch of the

thereforae

convinced that there is great substance in the|grievance

'+. of the applicants namely that although they were
. '.’ Oy
-
‘reason , of
\
Transmission

senior by

their vreyular appointment in the

Executive they have been wrongly nsigned ff

lover position as compared Lo respondent Nol. 3 and

possiblf some other juniors contrary to the settlead norms

-

. Vi L .
regulsacing seniority.and that has resulted them-as making

Lhem juniors to respondent No. 3 in the cadre of Programme
J k

Executives. This acltion of vespondents 1 & 2 appeprs to be

illegal and arbitary. This , aspect was requiraqd to be

J

seriously considered hy the Director General.

In the light of all the aspects

?iscussed
above we think that it is absolutely essential (that the
Director General looks into  the objection | of the
applécaan.on merits and to seé that any injusticle if has

been caused to them it g removed by taking cyrrective

steps expoediltiously. The

applicants  have Ewmrai- that the

representation  [riled by the applicant No. |

nor replied by the
i

dated
30.4.199) Anncxure 10 was‘mui decided

i

b : .
The cespdndents have not replied this
- |

~

Director General.

fwavermen.
s .
v representabion was

effectively and have not stated that  the

considerced on merits and was replied,

- : l

e may be mentioned that Mr. Aﬂi, the

grade o’

learned ' sr.

. barred by limitation.

C.G.5.C. submitted that the applicat!

. Vo ‘dét‘ﬁ.“ .
Poe s

A | !

l' " LN ] t,l

1

is

ion was

lowever we are not improssed by
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this  submingion Waving  cegqard Lo the fact tht the

vepresentation of the . bt No. 1 was not replied and

|

having rogard to subscpece - onks, Honee 1 he ubjuection ia

-
vejgectoed, ~ I

. (N
Al) India Radio, Nidw belhi to
. : \ '
represemtation of  the applicent No. | dated .'l().fl.lili‘l

v, e therofes e direct the Director Gonvrat

dispose of the

Anexure=10 on mer ity gnd convey his decision Lh

(3

appticantun. The Divector Gonecal  shal pusy a upw\leq

) order while dsposing ol the aforesajd vepresentation. He

shall also have due adveltance.- to the various apects of tHe

Matler discussed by us  above {n the Jjudgemunt. The

decision to be taken as expeditiously as practicablle

J . preferably within 3 month. from the date of communicatidgn
i L of this order. I\ Aeacmnon fivwir Jovtmn Al I e L afptarant
H , , =
| ; Liberty to  applicants to adopt sugh
remedlet as they may be advised in accordance with the law
if aggriceved by the decislon of the Director General.
oo The O.A. i3 disposed of in torms of Lhp
alovesafd Jdivections, No order ag to coata,
y . .
+ ! '
; UL VICE C1Y fo gy
i .
. / _ g . _ Sd/- wimagn (Anin)
IF L ' 7oy L) 4
‘ - . Lertined (o be (rye Cupy
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ANNE XURE..9

GOVT.OF INDIA
DIRECTORALL GENERAL3ALL INDIA RADIO.

\

No.: 6{31)/82-3L(B)  new Delhi, dated 19,06,96,

gub 3 O, A.No,163/92 filed by gsshree Menoranjesn Das
and Diborar sen and CAT (rder dated 07,212,985

Thie haa reference to order.dated 07,12.1955 delibered
.'by' the lon'ble Contral ¥d Administrative Tribunal,®msheti
Bench in OA No,163/02 £iled by S/8hri Manorsnjan Das and
pibsker Sen, the applicents, The ton‘ble Tribunal vhile
directing the Reapondent No,2 to digpose of the represente=
tion dated 30,04.1991 nede by applicent M.l also made s:me
observaticns in para 9,10 and 11 of the order. The main

obgervaticne, in brlef, are as wnder -

. (1) In our vicew the use of the words “Recruitment on
Fegular Bagis® &nd at the same time prespribing-fhe
date of officiation even if on ad-hoo basia for
counting the length of sefvxce 15 not clear nor

does it appear rational,

(11) ‘The rgnpondcnts alsb‘have not explained as to ¥e
precimsely on what ground the corrigendum deted
15,11,1988 gpecifying tha date of ad-hoa pppointment

of respondant MNo,3 as 21;09.1970, wag igsued,

2, ot her the Hon'ble Tribunal in pera 11 of the
aforepadd order hag tentatively obsgervsed with regard to
~ the extension of the benefit of ad-loc service to the

promotee TRERs by reyulerising their promotion sgainst

the ...

e e e i P e - A .
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o2 Annex. fR(Contd, ),
the vacancies svailable in Zones to which they did not

belong that such appdligy is unjustified for the simple

mason that while protecting the interest of those whe

vere ilkely to suffer, othera such ae applicants who waere

eligime to certaln xightg in thedr own turn could not be
prejudiced. It is aleo difficult to imagine that the
policy eould have Leen valid after tle deaigion of the

Jabbalpur Beuch of the Osntral Administ ration Tribunal,

3. L In the repregentation dated 30,04, 1891, éhri. M.E
Das has pointed out a cage of anomaly in the Eligibility |
List for TREXs circulated vix 4/8/89-3‘-»\’11 dated 10,8, 89
stat ing that the ngme of Shri Mo D, Spmel (date of joining
as TREX 19,08.1976) has been omitted though his name
appesred at Sl.rlo. 235 of the eligibility list airﬁuhtcd
vide Meno No,4/8/87.8K(B)/VII, dateq 02,08,88, Shri Das
pleaded that sinqe his dste of Joining ag TREX on regul ar
bpails fells aarlier to the date 1.e¢., 19,08.1976 on vhich
shri Sa’mel joined ss TRRX 6n reqular basis, he ghouid
sl have been given promotion with atfoct from 18,04, 196!
ag in-the cape of #h,Samel who is junior to him by virtm

of his gubgequert joining as TREX on reqular bagis,

i

| /4; The undersigned has porused all the ralevent

/¥e® rda of the case vip-a-vig the anomaly and grievences

- /
S /

of shrd togp in lig ro bresentation datad 20,04,92, keeplng

in view tha ob«orv.atiunc made by kon'ble ’l‘ribunal, Ouwahau

Bem.h In the order dateq 07, 12.95 1n CohuNU, 163492, The

factg of the casge as contained in the re.cords &ra that.

\

the XY
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- annex.ag(oontd.).

the Centxsl adrinistrative Tribunal, Jabalpur Bsnch in
..;!.ts order dated 05,03,1987 4in the TAA No.104/86 filed

Iby shri V.L.N, R;w had given the' follovwing directions

while Quashing the eligibility ligt of TREXs as on 01,01, 82

épmparad by tue Regpondent i.e, PG1ALR for promotion to

. e e AML 4w i gk

ithe Grade of PEX 31

4

we ac:curdingly diract the Raﬁpondent to prepare
a rzviezd all India Eligibility List

g -

l

3 |
of “ransmission Executiveg indicating the position j
!

ay‘l./OLBZ in aubstitution of the list Quashed, |
: _ I

9/»‘angad with raference to the dates of cohtinuoun

3

officlation in the jrade of 'Irénsmission_.!-:xecutiven

Brnd ccmplle

i

with reference tc tha daten from which they started |
officiating even as ad-hoc Tramsmission Executives |
befors the D,P,C. '8 head regulérlsed them gubject

Ceteme PR RS
to such cfilelation ramaining wbroken #d une

interrupted, 1f in the case of an'cfficer therns

is n:paat/pruVMue adthC. continwus officiat ion
then his date o€ genlority for purpose of All Ind 1a.
*Bligibility Liest! 'w;U.l be reckoned £rvmm the date
of the D.P.C.‘}nich.aleare’d.him fcr ‘regulsr
.appointment, Thoe ad-hoc¢ Tranamissicn Executives
who were not regularired r recommended for
promcticn on ragular basis will not figure in thig
list, 1The order of rsnking of the Transmission
‘Ebccmutlvea 80 arranged on the 'El;gibility Ligt!

will algo bs snbject Lty thae zohgl(Stete) Litornese

g%&b@ eedde internal rehking raconastided by the D, P,C,
@\,&W ’ remaining intsat irregpective 0of the faot whether
i , .
o .

Pre e e el ol L.

/ - - |
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AxPARx
‘a particular officer had started officliating as ad-hoc |
- o 'I‘REx in the respecti\m zone earlier if£ the D,P,C. has
g.tven a lovwer position in the gzonal cadm or vice-versa, as
;the case may be, Subject to this tha All Inaia°!11gitility
"Ligt' will be on the basis of the orders of the continwous
‘officiation in the grade and not from the dates of regular
appointmemt or joining as Transmission Executives unless
an officer has no previous continuwous period of ad-hoa
ioffj.ciation either within the zone for which‘wc has clesred
. their promotion or in another zone whather an officer has
- Joined as in case of the petitioner which will be treaiéd
asl a case of deputation ex-cadre untii his option is

changed, at his request,

' The revised *Eligibility List' indicating the
position as on 31,12,82 may be up-dated subgequently in
.+ the light of the pame principles,

It is further directed that further promotion to

the posts of Programme Executives subjeat to vacancies may

" be made on the basis of the revimed All Indla ‘Eligibility
List! of ’Iransndssfg.on.Execl.ltflves. A gprcisl D.P,C, may be

~ convened for the purpose to consider the case of the

~ petitioner shri V,L,N,Rsc end other officers gimilarly
placed who would have become entitled to promct ion on the
basis of the mvisoé ‘Eligibility List, However, no

: Nor

officer whd hag been already promotad as Programme |

oo | i
~ Bxecutive on the bagig of the earlier 'Eligibility Ligst®

.

;\‘\‘J\W’) * ‘ like ... )
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ViKe ghri Vinod Mehts and 8hri H, ,siddique, ghall be
advorsely affected or xeverted The special D.P.c.ahould
conaider the ceses of «fficers like the petitioner ang
"other eimilarly placed, eontitled to promotion and the
regult of the revised 'Eligibility List® gg if the

D,P,C, has met at thet time when thay became. eligibla
for congideration on the bagis of thelr records of
performance which would have been available at that time,
‘amd not take into considerstion any subsequent material,
If the D.P,C, clesrsg them for promotion, they should be
given notional promotion retrospectively from the dates
their immddiate juniors were promoted as Programne
Executivas'alraady, and their seniority in the cadre of
-} Programme Executive determineg accordingly, and their
pay fixed by grant of 1ncrements vith reference to the
nNotional dateg of promction ag Progremme Executives, They
shall, however, not be entitled to arrearslopray or
emolument s in the higher post of Progr.ammo Executiva wntil
they actually assume the charge of pogts of Progrsmme

Executives, from the earlier period for which they have

v not actually worked ag Programme Executiveé, on the prine
' \\~cigle-o£ 'no work no pay",

]

5. The 'Eligibility List' had been preparad strictly

following th; principlea enuniated 1n the Judqment dated

05.03 1987 of the H.:n ble CAT, Jabalpur, 1The wgﬂperiod
'of service rendened by Shri M,p,Samel,i,e, Ragpondent No, 3

;ﬁY@ ‘ | with effect frg;—;1:22;5970 for the purpose of drawing of

l R

) jil  *Eligibility List' as on 01-01.82 hag been congidered
. PP W 2 '
S L Z\ . 4 \ \‘\7- . -
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keeping in view the expregs diraofions in t he fudgment

dated 05 03,1987 by the Central Mministrative Tribunal -
Jabalpur Bench, Thig h-13 been the case in regpect of

other TRigg similarly pls eed with respondent No, 3 namlj

Shri M,D, Samel. The nac«asaity for iesuinq the corrigendum

. dated 15, 11.1988 incer: ing the name of Raspondent No,3 in

the 'Eligibility Ligt? circulated on-16,09,88, ohgex
ehintdandiy obviougly aroge in view ©f the fszot that the

Name of R@syondent NO.3 wag ot includad in the Eligibil‘ty '3,

Ligt which wag pPrepared on the dimctions in -the Gntrgl
Administrative Tribunal Judgiment delivered on 05,03, 1987,

A speci al D,p,C, wag  convened on 25 & 26, 08,87. The namam

of the petitionerg were consldered by the speaial D.P.C.
but their Names could not be ineluded in the selecé

panel because of inadequate number of Vacanciea in the
-
qrade of Programme Executive,

PR
¥,

/

6, With reference to the promotion of the sd-heg

appointeeg to the grade of TRy including Raspo_ndent No, 3,

it 1s statod that until october, 1974 the cadre of THEXw .-

the deciaion Vas taken to decu tr ge

lige the cadre o:’.’ TREXg with a view to expedite the

by the various All India Radio

Stations to avoid delay in filling U the vacant posta in D,h

@ this cadre, Thin decigion néceggitateq the amendment in’ tho

i . Recruitment Rules end tha consequent amendment of the

Recruitment Rules took time which wag eventually notified

on 09, 10, 1974. hbwever, during the prrocess of the anendment

é® of the ‘recruitment rules, the promotion to the cadre of

Q’ . :44 ’
m | TREX ., 4
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{ TRE Xg could not be mge Oft Yegular bagig by the
x
/ vVacanciey wore £illed wp on
|

d4d-hoc bagig .'t‘n the cadre
P ': Of TREXg, koeping in view, the eeniority sng

Ligt* etg, However, no notification of Raecrug

'Eligibily ey
in 1974 the

o —

tment Ruléi

o ed~hop 8ppointeeg
the Vacanaiéy which were |

hich they diqg not balong Bs

Centraliged,

\
i
|

'7, The PXOmotiony on Yegul ar bagig of the

eduhoe
the dateg on Which

"@pPpointeg g from they wore promoteg
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26.8.1987 amy 4y su

bsequen t promot iong
Of Progremme Executyy

. ot
guch the Dapree:entation. dateq 30 04, 1983
Of Shri Dag la ckg Ibatance 8nhq ig, therefure, .nejected
on merge
8a/w
(SHA.SHI Kanrt KAPOOR)
DIRECTCR GEpg Rar,, -
8hry Manoranjan Dag,
Pro‘grmme Execut .l‘vb,
Al Ingqa kagio,
shillong. b
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IN THE CI‘-JN’l‘RI\L'I\DMINISTRI\TIVE TRIBUNAL l\o
GUWAHATI BENCH %

Original Application No.131 of 1997
Date of decision: This the 23rd day of December 1999

The Hon'ble Mr Justice D.N. Baruah, Vice~Chairman . )

/

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri Monoranjan Das,
Programme Executive,
All India Radio,

Shillong. .
Shri Dibakar Sen, :
Programme Executive, o

All India Radlo,
Guwahati.

By Advocates Mr B.K. Sharma,
Mr M. K. Choudhury and Mr sS. Sarma.

+++....Applicants

1

- versus -

l. The Union of India, represented by the
Secretary,

Ministry of Information & Broadcasting,
New Delhi.
2. The Director General,
All India Radio,
New Delhi.
3. Shri M.D. Samel,
Programme Executive,
Presently posted at All India Radio,

~=_Bolangir, Orissa. ......Respondents

\\\
By AQvocate Mr A. Deb Roy, Sr. C.G.S.C.
’ i. \Tt\\
"I ]\

i
z~(,

L R ERERE]

3
M

BARUAH.J. (v.cC.)

In this O0.A. the applicants have challenged thé
Annexure 9 order dated 19.6.1996 issued by the Director
General, All 1India Radio, rejecting the representation
dated 30.4.1991, filed by the applicant No.l, and holding
that the action taken by the Department in preparing the
Eligibility List as on 1.1.1982 and holding of the special

review DPCs on 25.8.1987 and 26.8.1987 and the subsequent

promotions to the grade of Programme Executive was

B
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correctly made in strict compliance of the judgment dated

5.3.1987 of the Jabalpur Bench of the Tribunal.

2. The facts are:

- Both the applicants, at the time of filing of this
application were serving as Programme Executive and posted
at All India Radio (AIR for short), Guwahati. They joined

AIR on 10.5.1976 as Transmission Executive. They were
ST

(==

direct recruits on regular basis. They claim that they
have unblemished service career and no adverse remark was
ever communicated to them. The 3rd respondent joined the

post of Transmission Executive on 19.8.1976 as an ad hoc

s s ey

promotee. Subsequently he was'regularised on 25.11.1976

with effect from the date of his ad hoc appointment, i.e.

l9.§.l976. Accordingly to the applicanst the 3rd

v

respondent is junior to them. The applicants have further

stated that the post of Programme Executive is a Gazetted

*Group 'B' post, and as per the set of rules notified for

recruitment to the post, 75% of the posts' are to be filled
R

1)

up'tbrough the Union Public Service Commission and 25% of

the/fposts are to be filled wup frbm -amongst the

Transmission Executives having five vyears qualifying

.

"service in the grade. Prior to that the cadre was

centralised and seniority was determined on centralised
basis. All the Transmission Executives who were appointed
on the basis of centrlised cadre have since been promoted
to the grade of Programme Executive of AIR. In 1974 the
cadre of Transmission Executive was decentralised into 24
recruiting zones. Till 1982 the selection and appointment
to this grade were being done by the Head of the 24
Stations of AIR. Seniority list was prepared for each zone
separately. . 0 TR

. A 1(;\
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Q’ii, - The applicants have further stated that with a view
Lo granting promotion to  the Transmission Executives,
after the cadre Was decentralised, to the grade ot
Programme Executive against the 25% departmental promotion
quota it was decided to draw up an All 1India List of
‘Transmission Executives. The matte was thereaftef referred
to the Department of bersonnel and the said department
recommended that the only feasible course was to draw up
an All India Eligibility List of Transmission Executives
who were appointed/promoted aklter the revision of the

recruitment rules on the basis of length of ¢ontinuous

regular service in that grade. In other words it was

recommended that the names should be arranged in order of

seniority based on the date of app01ntment Accordingly an

All Indla Eligibility List of Transmission Executives as

n 31.12.1981 was published by the -Director General on
le 6. {QBZ In the said Eligibility List the name of the

3rd respondent was shown at serial No .11 and his date of

contlnuous appointment to the grade as well as the date of

regular app01ntment in the grade was shown as 19.8. 1976.

On the other hand the name of the Ist appllcant was shown'

’

at serial No. ll7 and that of the 2nd applicant at serial
No.125, even though, according to the applicants, the date
of their continuous appointment as well as. regular

appointment to the grade was shown as 10.5.1976. According

Lo the applicants, although the 3rd respondent was junior

to them as regards his date of joining the cadre he was
wrongly shown as ;enior to them and he was assigned a
wrong seniority position. There had been numerous
anomalies and errors in the said list. However, according

to the applizants, the Director General did not make any

endeavour Lo correct C(he same. While issuing the said

G~ list.......
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list, the Director General advised the Heads of main station ;:!’
of AIR to consolidate the objections/representations filed
by the Transmission Executivesand to send those objections
with their comments to the Director General. A large
number of objections and representations were filed by the
Transmission Executives including the present applicants.
Thereafter a° revised All 1India Eligibility List of
Franemisolon Exocutives of AIR and Dooxrdarshan as on
1.1.1982 was published. In this list the name of the lst
applicant appeared at serial No.203 and that of the 2nd
applicant at serial No.202. But, the name of the 3rd
respondent did not figure in the said list. Meanwhile, the
respondents held a DPC for promotion of Transmission
Executives to the past of Programme Executive on the basis
of the 1981 eligibility list. Because of the wrong

seniority position, the 3rd respondent was promoted

alongwith others, but the applicants were not considered

for promotion, even though the 3rd respondent was much

junior to the applicants. He was promoted to the grad eof

Ly

y
“

Prog;pmme Executive with etfect from 18.4.1983 by virtue
of wrong assignment of seniority in the 1981 . list.

4, The applicants have further stated that they fiied
representations raiéing various grievanceés against the
promotion of the 3rd respondent in total disregard to the
seniority - positions. According to the applicants there
were many other Transmission Executives with similar
grievances. Howevér, all those grievances were ndt
consiered by the respondents. Being aggrieved by the
action of the respondeﬁts, on; V.L.N. Rao, Transmission
Executive filed an application before the Allahabéd Bench

of the Tribunal challenging the 1981 All India Eligibility

¢ List and the promotions made on the basis of the said

E A
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ist. The said V.L.N. Rao was subsequently transferrgd to
Jabalpur. fThe application was also transferred to' the
Jabalpur Bench of the Tribunal. An order was passed b; the
Jabalpur Bench restraining the respondents in that case to
hgidﬁany DPC based on the impugned eligiblity list. As a

result the DPC for,promotion to the gemnde of Programme

Executive was not held from 1983 to 1987.f Later on, the

Jabalpur Bench delivered the judgment in V.L.N. Rao -vs-

Director General, AIR, New Delhi (T.A.N0.104/86). The
Tribunal by its judgment and order dated 5.3.1987 quashed

the eligiblity list of 198] and directed the respondents

*

Lo prepare a revised Eligibiltiy List following the princi-

: A
ples laid down in its Judgment Thereafter, in terms of

the judgment of the Jabalpur Bench a revised All India

/

Ellglblllty List of Transmission Executives of ATR and

Doordarshan as on 1.1.1982 was prepared and circulated on

[

2 8. 1988 In the said list the name of the 1st

appllcant appeared at serial No 200 and that of the 2nd
oY
. ,(\\
applld nt at serial No. 199 Tha name of the 3rd respondent

\ m e e

aponarod at serial No 233

— .l,»-/ . P

. 5. .ﬂf The applicants have further stated that a special

DPC was held on 25.8.1987 and 26.8.1987 in pursuance to

e
e ———— e

the judgment of the Jabaipur Bench of the Tribunal and on

the recommendation of the spécial DPC a total of 117 |

Transmission Executives were promoted to the'. grade of

Programmé'bxecutive by order dated 28.8. 1987 " The order

- U
Pt

)speclflcally stated that the persons shall be deemed to
,have been promoted with effect from 18. 4. 1983, the date on

which their junior started officiating as Programme,

Executive. The names of the applicants, hbwever, did not

figure in the list since only 117 Transmission Executives

had been promoted and since the applicants' names appeared

at serial Nos.199 and 200 in the revised eligibility list.

Subsequent.......
N

Ay
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C2/ - Subsequent to this, another promotion 1list was issued

sometime in November 1988 promoting about 67 Transmission

Executives to the grade of ?rogramme Executive. As per
Annexure © Notification dated 21.4.1989 their promotion
was given effect from 18.4.1983. The applicants' case was,
however, not considered. The grievance of the applicants
is that they were not considered for promotion in 1987-88
though they became eligible forn promotion in 1981 as
per the rules. The applicaﬁts further submitted that by an
order dated 27.10.1989 40 Transmission Executives
including the applicants were promoted to the grade of
Programme Executive, but they were not given retrospective
éfﬁg@% of promotion. According to the applicants, as the

/

#ligibility 1list of 1981, based on which the 3rd
resvondent was erroneously promoted, had been quashed by
the Jabalpur Bench of the Tribunal, the applicants
dgmerved' to be promoted to ‘the érade of Programme
Exuecutive with effect from 1983 after placing them above
the 3%d vespondent in the eligibility list under the next
bvlow%ﬁ‘le since the date their junior had tbeen promoted.

;} . The géélicants submitted several representations stating

”\ﬁzﬁif‘ Lheir‘grievances and seeking similar treatment in the line
IR \

of the order passed by the Jabalpur Bench of the Tribunal.
However, nothing was done. Thereafter,:! the Director
General— 2nd respondent, by order dated 4.2.1991 in
response to several representations sought particulars of
the juniors in the cadre of Transmission Executives whol
had been promoted earlier. Accordingly the applicants in
their detailéé representation dated 30.4.1991 furnished
the details sought for, but the said representation was

not disposed of. Being aggrieved, the applicants

approached " this Tribunal by filing 0.A.No.163 of 1992

seeking.......
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seeking inter alia that their promotion to the grade of
'Programme Executive be given with retrospective effect
from 18.4.1983, the date when their juﬂior had been
promoted with all consequential benefits including correct
fixation of interse seniority. This Tribunal, - by order’
dated 7.12.1995 disbosed of the -said application with
direction to the 2nd respondent to dispose ot’ the -

representation dated 30.4.1991 on merits and convey the

decision to the applicants within three months from the

e

s st

order dated 19.6.1996, the 2nd respondent rejected the
representation filed by the lst applicant. However, there

is no such disposal in case of the 2nd apbli;apt. The
applicants submitted that the ground on which the
repfesentation was rejected was wholly untenable having no
~ nexus with the principles laid down by the Jabalpur Bench
fégﬁghe Tribunal. The contention of the appligants is that

RN Y

AN .
they{should get the same treatment as enunciated by the
el “*‘ g

Jaﬁé}purvBench which was, however, denied fo them. Hence
 Ath;;gresent application.

f'>5u6. In due courie the respondents have entered

appearance. In spite of several adjournments the

respondents have not filed any written statement.

7. We heard Mf S. Sarma, learned counsel for the
applicants aﬁd Mr A. Deb Roy, learned Sr. C.G.S5.C. We have
also perused the Annexure 9 order dated 19.6.1996 passed
on the representation dated 30.4.1991 submitted by the lst
épplicant. We find that the entire matter was not
considered. In the absence of the written 'dstatement it is

AR N
difficult for this Tribunal to decide the matter. Besides,

the records have also not been produced.

A
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8. In view of the above we direct the respondents to

reconsider the case of the applicants. While considering

the matter the respondents, specificallyv the 2nd
respondent shall consider whether the <case of the
applicants were considered at the %time when the second
batch of pfomotions.had beeh made as the applicants were
placed at serial Nos.200 and 199 respectively in the
eligibility list. If they were considered on what ground
their case was rejected and whether any junior had been
promoted at the time .of giving promotions to the said
second batch, i.e. of 67 persons. Thereafter, the

respondents shall dispose of the entire matter by passing

S

a reasoned order. The applicants may also file a fresh

_ representéton within one month from today éhd if such

representation is filed the respondents shall i¢onsider that

also and dispose of the same by a reasoned order within
three months from the date of the receipt of the fresh
representation and communicate the decision to the

applicants. If the applicants are still aggrieved they may

: approaéhﬂthe appropriate authority.

4
s
9. ?Qne application is accordingly disposed of.

]

. However,’ in the facts and circumstances of the case we

+make no order as to costs.

5d/VICECHAIRMAN

5d/MEMBER ()
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(Broadcasting Corporation of India)
Directorate General : All India Radio

N

New Delhi, dated /6.6 .2000

e et

No.6/3l/92-81(8):202)//_
' ORDER.

Subject:- 0A No. 131/97 filed by $/Shri Manoranjan Das and
Dibakar Sen, Programme Egecutives in all India Radio

This is regarding order dated 23.12.99 delivered by the
Hon’ble CAT, Guwahati Bench in OA No. 131/97 filed by Shri
Manoranjan Das and Dibakar Sen Programme Executives. The Hon’ble
Tribunal while disposing the application had directed Respondent
No.l and 2 namely Secretary, Ministry of I&B and DG; AIR
respectively for re-considering the entire case of the Applicants
in accordance with their observations made in Para 7 and 8 of the

judgement  reproduced below: -

Para 7 wWwe heard Mr. S. Sarma, learned
Counsel for the applicants and Mr.A Deb Roy,
learned Sr. C.G.S.C. We have also perused the
Aannexure 9 order dated 19.6.96 passed on the
representation dated 30.4.91 submitted by the 1st
Applicant. Wwe find that the entire matter was
not considered. In the absence of the written
statement it is difficult for this Tribunal to
“decide the matter. Besides, the records have
also not been produced.

.Para 8. In view of the above we direct the
respondents to reconsider the case of the
applicants. While considering the matter the
respondents, specifically the 2nd Respondent
. shall consider whether the case of the applicants
.were considered at the time when the second
batch of promotions had been made as the
applicants were placed at S.No.200 and 199
respectively in the eligibility list. I1f they
. were considered on what ground their case was
rejected and whether any junior had been
- promoted at the time of giving promotions to the
- said second batch, i.e. of 67 persons.

-
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Thereafter, the respondents shall dispose of the
entire matter by passing reasoned order. The
applicants may also file a fresh representation
. within one month from today and if such
. representation is filed the respondents shall
consider that also and dispose of the same by a
reasoned order within three months from the date
. of the receipt of the fresh representation and
~communicate the decision to the applicants. If
! the applicants are still aggrieved they may
~ approach the appropriate authority.

Thé under31gned has perused all the relevant records of the
case vis a vis the grievances of the aApplicants and the issues
relatldg to the seniority raised in the 0OA No. 131/97 with
reference to the observations made by the Hon’ble CAT, Guwahati
Bench 1n their order dated 23.12.99. The facts which have a
bearlng in this case are as under:—.

é////KAThe Applicants are Direct Recruit Transmission
Executives appointed on %%rg;ggggn regular ba51s. The cadre of
Transm1351on Executives Cbnsists of officials’ comming from two
streams( first by promotion to the grade and the other through
Direct Recrultment. Prior to 1974 the cadre of Transmission
Executives used to be TeBRYFalised and their recruitment and
promotions were made at the Headquaters levelp~"The Recruitment
Rules for TREXs were modified in 1974 and the cadre of TREX was
decentralised: Consequenly, the recruitments and promotions were
made at |the zonal level and their seniority maintained in the
respective zones only. It has further been observed that for the
purpose‘of promotlon to fhe higher grade 'i.e. Programme
Execut1v’; an Ellg1b111ty List as on 31.12.81 was drawn up and
01rcu1ated vide DG;AIR’s O.M. No. 5/33/79 S I dated 21.6.82.- In
this Ellg1b111ty Llst the name of First Applicant namely Shri
Manorangan Das figured at S.No.1l17 and the gpplicant No.2 namely
Shri leakar Sen flgured at S. No 125 respectively. The name of
Shri M.D. Samal who has been 1mp1eaded as Respondent No.3 in OA
No.131/97 figured at S No 11 of the aforesaid Eligibility List.
But thé Eligibility” List dated 21.6.82 was challenged by one
Shri V.LIN. Rao, Transmission Executive AIR, Jagdalpur 1in CAT,
Jabalpur| Bench. Hone’ble CAT, Jabalpur 8ench in its
judgement delivered on 5.3.87 in the 0.A. T.A.A. No.104/86
filed bﬁ.Shri ¥.L.N. Rao had quashed the eligibility list
circulated vide 0.M.dated 21.6.82 and directed the Department to
draw a ‘fresh Eligibility Llst of Transmission Executives in

l -
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accordance with the principles laid in para No.12 and 13 of the
judgement for the promotion to the grade of Programme Executives
to sux..titute the Eligibility list quashed, Para 12 and 13 of
the judgement are repoduced below:-

Para 12 We accordingly direct the Respondent
/prepare and compile a rev;sed All _India
1g1b111ty List of Transm1531on . Executives

1nd1cat1ng the ¢ pos1t10n as on 1-1782 in

dubstitution of the list quashed, arranged 'with
reference to the dates of continous officiation
in the grade of Transmission Executives with
reference to the dates from which they started
of ficiating even as &ad hoc Transmission

Executives before the DPC’s had regularised them- Lo

subject to such officiation remaining un-broken =

and un-interrupted. If ih the case of an officer
there is no past/previous ad hoc continuous

of ficiation then his date of seniority for

purposes of All India Eligibility will be
reckoned from the date of the DPC which cleared

him for regular appointment.~Those ad hoc

Transmission Executives who were not regularised

or recommended for promotion on regular basis

will not figure in this list. The order of
ranking of the Transm1351on Executives so
arranged on the Ellglblllty List will also be
subject to the zonal (state) inter se internal
ranking recommended by the DPC remaining intact
irrespective of the f fact whether a particular
officer: had started officiating as ad hoc
J/// Transmission Executive in the respective zone

earlier if the DPC has given a lower position in
the zonal cadre or vice versa as the case may be.’
Subject to this the All India Eligibility List
will be on the basis of the orders of continuous
officiation in the grade & not from the date of
regular appointment or Jjoining as Transmission
Executives unless an officer has no previous
continous period of ad hoc officiation either
within the zone for which DPC has cleared their
proemotion or in another zone where on officer has
joined as in case of the petitioner which will be
treated as a case of deputation ex-cadre until
his option is changed, at his request.

The revised Eligibility List indicating

the position as on 31.12.81 may be updated
subsequently in the light of the same principles.

14
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Para 13 It is further directed that further
promotion to the posts of Programme Executives
subject to wvacancies may be made on the basis of
the revised Aall India Eligibility List of
Transmiss .o Executives. A special OPC may be
convened for the purpose to consider the case of
petitioner Shri V.L.N.Rao and others similarly
placed who would have become entitled to
promction on the basis ¢f the revised Eligibility
List. However,, no officer who has been already
promoted as Programme Executives on the basis of
the earlier "Eligibility List” like Shri Vinod
Mehta and Shri M.H. Siddiqui shall be adversely
affected or reverted. (fhe Special DPC should

consider the cases of officers like the'

petitioner and other similarly placed, entitled
to promotion/fas the result of the revised
Eligibility List as if the DPC had met at that

" time when they became eligible for consideration”
on the basis of their records of performance
which would have been available at that time, and’

not take into consideration any subsequent
material. If the DPC clears them for poromotion,
they should be given notional promotidn

retrospectively from the dates their immediate’

Juniors were promoted as Programme Executives
already, and their seniority in the cadre of
Programme Executives determined accordingly, and
their pay fixed by grant of increments with
reference to the notional dates of promotion as
Programme Executives. They shall, however, not
be entitled to arrears of pay or emoluments in

the higher post of Programme Executive until they

actually assume theé charge ‘of posts of Programme
Executives,, for the earlier period <€or which they
have not actually worked as Programme Executives,
on the principles of “no work, no pay’.

- Based on the principles laid down in the judgement dated

////5.3.87, broadly and in para 12 and 13 specifically, a fresh

Eligibility List as on 31.12.81 was prepared and circulated vide
DG:AIR’s 0.M. 4/8/87 S I(B) dated 13.8.87. In this Eligibility
List the names of those TREXs who have completed 8 years regular
service in accordance with the Recruitment Rules (amended) 1984
for promotion to the grade of Programme Executive,
A DPC was also held on 25/26 -8-87 which took into.
consideration all the 143 eligible Transmission Executives
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4/8/87 S I1(B)/S VII dated 2.8.88 in which the Applicants have
! been shown senior to Respondent No. 3. In this 1list, the
Applicant No. I has been shown at S No. 200, Applicant No. 2 at
S.No.199 and Respondent No. 3 at S.No.235. In fact The entire
case is constructed around one Sh. M.D. Samel another
TREX (promotee) who though was admittedly promoted as TREX on
adhoc basis w.e.f. 21.9.1970 but whose services were regularised
“later w.e.f. 19.8.1976. The applicants have also included Sh.
Samel as Respondent No.3 in the OA. Their main and only
grievance is that Sh. M.D. Samel is their junior and as such they
are entitled for consideration for promotion earlier than Sh.
M.D. Samel, Respondent No.3. , .-
bt
The Applicants have submitted their representations
dated 1.3.2000 and dated nil respectively which were received in
the office of the undersigned on 6.3.2000 and 17.4.2000
respectively. There is nothing of substance mentioned in the
representations except the appeal to consider the facts stated in
the Jjudgement dated 23.12.1999 sympathetically. Therefore, the
matter has been examined with refernece to the contentions made
in the 0A No0.131/97 and the observations made by the Hon’ble CAT

in its order dated 23.12.99.
el

AP S A L/The perusal of the file No. 4/8/87 S I(B) and 4/245/88

78, T(B)(Part II) reveals that first DPC was held on 25-8-87., and
.7 ,26-8-87 in respect of 131 vacancies (117 firm vacancies and 14
3 anticipatgd acancies). "In the DPC held on 25.8.87 and 26.8.87
all the 143 /TREXs included in the Eligibility List circulated
vide DG;AIR’s 0.M. No. 4/8/87 SI(B) dated 13.8.87 were considered
and 131 TREXs were recommended in the panel for promotion.
However, orders could only be issued in respect of 117 officials
against the clear vacancies vide order No.79/87 S 1(B) dated
28.8.87 (from file No. 4/8/87 S 1(B). As already stated above
the Eligibility List circulated vide DG;AIR’s O.M. dated 13.8.87
was further challenged in the OA. No. 671/87 and the Hon’ble CAT,
Calcutta Bench in its judgement daed 29.4.88 without quashing the
Eligibility List dated 13.8.87 had directed that the names of all
those TREXs who have completed 5 vears regular service as on
31.12.81 should also be incorporated in the Eligibility List.
This judgement was examined in file No.4/245/88 S I(B)(Part II)
and it was noted that no eligibility list was prepared and
published on 27/28.8.87 for the cadre of the Transmission
Executive in the Directorte and that the eligibility list
referred to in the judgement dated 29.4.88 must be the
eligibility list circulated vide No.4/8/87-SI(B) dated
13.8.87. Further it was construed that this judgement is just an
improvement on the earlier judgement dated 5.3.87 delivered in OA
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included in the/ﬁligibility_List dated 13.8.87, A promotion
order vide No. 4/8/87 S I(B) dated 28.8.87 was aslo issued in
respect of 117 Transmission Executives. The Eligibility List
circulated vide O.M. dated 13.8.87 was further challenged in OA
No. 671/87 filed in the CAT, Calcutta Bench by Shri Debasis
Gautam and others. The Hon’ble CAT, Calcutta Bench in its
judgement delivered on 29.4.88 in 0A No. 671/87 inter alia
directed that the names of those Transmission Executives who have
completed 5 years service in accordance with the Recruitment
Rules for Programme Executives in force as on 31.12.81, should
also be incorporated in the Eligibility List. It is stated that
as per the Recruitment Rules which were in force prior to the
Recruitment Rules (amended) 1984, the Eligibility condition for
Transmission Executives for promotion to the grade of Programme
Executive was five vyears. The Eligibility period for
Transmission Executives for promotion to the grade of Programme
Executive was raised to 8 years in the recruitment rules notified
in 1984. Therefore as per the directions contained in the
judgement dated 29.4.88 another Eligibility List was prepared and
circulated vide DG:AIR"s O.M. No.4/8/87 S I(B)/S.YII dated 2.8.88
for inviting objections. In this list the name of Applicants
appeared at S.Nos.200 and 199 and Respondent No.3, Shri M.D.
Samal figured at S.No.235. Subsequenly, an Eligibility List as
‘on 1.1.82 was finalised and circulated vide DG;AIR” O.M. No.
4/8/87 S 1(B)/S VII dated 16.9.88 read with a corrigendum No.
4/8/87 S 1(B)/S.VYI1 dated 15.11.88. Corrigendum had to be issued
as the name of Respondent No.3 was missing from the said
Eligibility List dated 16.9.88. As per the corrigendum dated
15.11.88 the name of Shri M.D. Samal, TREX was incorporated
between the names of Shri J.P. Bhatt (S5.No.33) and Shri T.T.
Haokip (S.No.34) of the Eligibiliy List circulated on 16.9.88. A
DPC was also held on 22.11.88 on the basis of the Eligibility
List issued vide 4/8/87 S I (B)/S VII dated 16.9.88 which
recommended the names of 46 Transmission Executives for promotion
apart from 117 Transmission Executives already promoted as per
the recommendations of OPC held on 25/26-8-87.,

: On the other hand, the case of the applicants is that
they were Direct Recruit TREXs appointed on 10.5.1976, on regular
basis. In the 0OA No.131/97, it has been stressed that the
Applicants® name in the Seniority list as on 31.12.81 circulated
vide No.5/33/79-SI dated 21.6.82 figured at Sr. No. 117 and
. Sr. No. 125 respectively though they joined AIR on 10.5.76 and
the name of Sh. M.D. Samal figured at Sr. No. 11 whose date of
regular appointment is 19.8.76. The Applicants have also
referred to the draft Eligibility List issued vide 0.M. No.

b
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No.T.A.A. No.104/86 by CAT, Jabalpur Bench and that it only
supplements the Jjudgement dated 5.3.87 in T.A.A. No.104/86
inasmuch “as it extends the benefits contained in the judgement
dated 5.3.87 by CAT, Jabalpur Bench in the matter of promotion to
those TREXs also who have completed 5 years of regular service
as on 31.12.8 Therefore, another DPC was held -on 22.11.1988
by including the TREXs who had renderred five years continuous
service as on 31.12.1981 in the Eligibility List circulated vide
0.M. NO.4/8/87 S I(B) dated 13.8.87. The revised eligibility
list was issued vide No0.4/8/87-SI(B)/S.VII dated 16.9.88. The
DPC, which was held on 22.11.88 had considered the Transmission
Executives with five years regular service for promotion to the
grade of Programme Executive and did not affect the promotion of
117 Transmission Executives vide order No.79/87S I(B) dated
28.8.1987 who .had completed 8 years reqular service as on
31.12.1981 and who were recommended for promotion by the DPC held
on 25-26.8.1987. _In~the DPC held on 22.11.88 the Transmission
Executives who were considered and promoted were the ones who
joined AIR before December, 1975. The total number of vacancies
existing as well as anticipated were 161 (including 117 against
which orders were already issued vide order dated 28.8.87 on the
recommendations of DPC held on 25 and 26-8-87). The last
Transmission Executives who was considered and empannelled .for
promotion in the DPC held on 25/26-8-87 and 22.11.88 is Smt.
Sheela Modi who figured at S.No.179 of the Eligibility List as on
1.1.1982 circulatad vide 0.M. 4/8/87 S I(B)/S VII dated 16.9.88.
The name of Shri M.D. Samal, TREX (Respondent No.3) figured
between S.No. 33 and S.No.34 of Eligibility List as on 1.1.1982
circulated vide 0.M. No.4/8/87 S I(B)/S VII dated 16.9.88. The
names of Applicants 1 & 2 figured at S.No. 203 and S.No.202
respectively of this list. As such their names could not be
considered in absence of adequate number of vacancies.

In view of the facts stated above, it is evident that
the entire gamut of guidelines followed for preparing the
Eligibility/Seniority List for Transmission Executives as on
1.1.82 circulated vide No. 4/8/87 S I1(B)/S VII dated 13.8.87 and
16.9.88, on the basis of which DPCs were held on 25/26.8.87 and
22.11.88 has been considered and decided by the Hon’ble CATs,
Jabalpur Bench and Calcutta Bench in their judgement dated 5.3.87
and dated 29.4.88. As such the promotion of 161 Transmission
Executives recommended by the OPCs held on 25/26-8-87 and
22.11.88 vide orders dated 28.8.87 and 28.11.88 are beyond
impugnment. The undersigned is, therefore, of the considered
view that the action taken by the Oepartment in preparing the
Eligibility List as on 1.1.82 circulated vide No. 4/8/87 S 1(B)/S
VII dated 16.9.88 and holding of the Special Review DPCs on
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25/26-8-87 and 22-11-88 for promotion to the grade of Programme
Executive including the promotion of Respondent No.3 is strictly
-~ within the parameters set in the aforesaid judgements.

The undersigned therefore does not find any ground pleaded
in the representations dated 6.3.2000 and 17.4.2000 and for that
matter in the 0A No. 131/97 filed in the Hon’ble CAT, Guwahati
Bench substantial enough to interfere with the Eligibility List
as on 1.1.1982 circulated vide O.M. No.4/8/87 S 1(B)/S VII dated
16.9.88 and promotions made on its basis. Accordingly, the
representations submitted by the Applicants are rejected on

merits. ,Qx .

(H.M. JOSHI)
Engineer -in- Chief

\}{/ Shri Mancranjan Das,
Frogramme Executive,
All India Radio,
Guwahati

i Dibakar Sen,
Programme Executive,
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& decigion wesg teken by the uthe to decentralise thise
cadre so that recruitment to this cedre is rmade by
various 4IR stations g0 as to avoild deley in filling un
vacant posts in this cndre. This decision necesgtiated
emendrment in the fzcrultment ules in vogue before

October+1974. This proc amendrment of the Recruktredt

D
(€2
!
k5

Q2

“which startsd in late sixtisg took gulte gore tire and

aventually n,CPultFPﬂu ﬁulos meking this cadre decentraligsed

were notifiad on 9.10.1974 Anexure - R-I.Iowever, in the
intervening periosd i.e. wvhen the process of amendment of
Mcruitnent Rules storted and the date on which the
amanded mcerultment mules were finally notified the

promoticn to the grade of TREX were nmade on ad hoc basis.

5 That with rezard to pera 4.7, the respond-nts

Loy
g

e

to state that the contents of this para are matter of

egoord. It is stated that during the process of

D

amendrmant of recruitment Muless the posts in thes cadr
of Transmission ecutive wers not filled up on reguler
basis either through dirsct recruitment or by departmantal
promotion. e work OFf RXEZzt ERRZXRIXKREEIXER
Trengmission/Executive at ALIR Stations wes managed by
rmeking ad hoc appointment in the cadre of Transmission
Sxecutive at various stations of AIR who were appointed
on ad hoc basis during the period 1957-7k.

Contde..F/3
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after promulzation of the notification of
Recruiltment Rules on 9.10.74, the department took
sore time to igsue dnstructions to verious zones for
regulearisation of the ad hoe appointrmants in the
calre:of Trensrission Zxecutive by holding raruler DPCs
azaingt promotion gquota. The zZones were alsd raguested
to £ill up the direct recruitment voconciss th¢3u;h the

Staff Selasction Corrission. The first direct recruitront

()

after apendoent of Heeruitrent Sules took placs in 075
dowaver, the Departmentel Prorotion Committee to resulnrise
the ad hoc appointees wera convanad between August -

{3

Cctoberi1974.

In the DPCs hzld in various zones,it wes seen
that in some of the zones sufficient number of vacancies
in the cdepertmental guota wers not available to abgsorb
all the »d hoc appointeez in the srade of TREX. It wes

also notifed that in some zonas DPC vaéav cles were
avalilable but thsre were no od hoc appointeés who could B
be regulerised aguinst DPC vacancies. It was, thorefore,
decided to allocats surrlus ad hoc appciﬁtees who could

not be abs aib 2 1n the respective Zones of their choiee

to zones where DPC vecanecizs were available.

The ALl India eligibility list was drawn up on
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ig mainteainad. Shri lanoranjan Dag and Dibakar

cplicant Io-1 and .2 regpactively joined ag Trensrission
Axecutive on 10.5.1975. They were tharesfore aggic
seniority in All Indin Tlisibility List according to
their date of cesular apusintrent. The metter was
thoroughly examined by ths Govt. in respect of such Xx
Transrisgion Executives who have come from one zone to

Contd...F/ L
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another cue to non-availability of DPC vacancies and
who were repularised by DPC as on earlier date but

could join in anothar zone at much later date. After
considering all agpects and rulss on the subject it

was decided that in respect of such Trensmission

;i

xecutives the seniority ray be assigned by taking

into aceount the date of their joining in the new
state and not with effect from the date of DPC. But

the 21ipibility list ag on 31.12.81 which wes Eha¥iurxeg
vigw GA KoxThi OHARE Bx¥ dxkad 2IXIXRR ¥XZ %

Y b

() .
vide &IR 0.1.5/33/79 8 I dated 21/5/82 was chollenced vide

04 No=TALA 104/85 in the Honible CAT,Jebalpur HBench by ane
o K

Shri V.L.H. Reo, In the Judisment doteds 5.3.57, the

Honible CiT Bench Jebalpur queshed the eligibility/seniokity

list drawn 2g on 31.12.81 and directed the Department to
drey o fresh elisi blllty list of TREXs for the nroroticn

)

to the grede of prograrme Executive to substituie the

d:

Aligibility list guashed in &

(3

ag laid down in para - 12 and 13 of the judssment. The

copy of the judgerent dated 5.3.87 is annexed as R-II.

The revised Bligibility list as on 1.1.82 prepared
es per directions of the judpament contained in para -42
and 13 wes circulated vide DG: AIR,0.M. No-i/8/87 S I{B)
dated 13.8.87. However, this elipibility list wes again
challenged vide OA Wo-571/87 in the Caloutta in their
Judgament dated 29.4.88 directad that the names of all

those THEXs who have complated 5 yaars regular gervice

in accordance with the Recruitment Rules then in force
l.e.2s o1 31.12.81 should eolso be incorporated in the

Hligibility list.
Contd...B/5
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“hereimre, aaonare sz

circulated vide DG: AIR C.ile
dated 15/9/88 followed by

datad 15.11.8¢ (Copies of the Seniority

corrigendun are annexed a

Frop the above stotar

thet the final eligibility list as on

ated 15.5.8¢ raad

ad

S prapear
contained in two judrments &
Lthions assigns

&zf cccordence with the 1

in the twdo judgments deliver

Jabalpur and Calcutte reas

ingtructions on the

N

That with rorara

(5%
J

”“PPI’QQGUF

~entg
enee

in complEance with the dire

icants viz 2 viz the

20

actively in

&

Lt was prepared end

W04/ g/87 S I (B)/S VII

of even nurber

[

=

=
andc

B
18

B

g ReIII and R-IV)

of foects it ig evident

1.1.82 circulated
with corrigencdur deted

ctions

latad 5.3.87 and 29.4.80.

>@ in the eligibility list
Nes spondent ha- 3 are 2lso

principles leid down/underlined

by Hontble CAT Benches
addition to DOP & T

regpondents bes to state that the contents of these
paras are gatter of record are admitted. lbwsver,it is
stated that the draft elizibility list as on 1.1.1962 wes

Honitble C.T,dabalpur

V.L.H. Hro and also judgment

-~

39"1 h ll’] J...\..) 1QL[-/

£7 delivered by
filed by Shri

C‘-‘ t O cg.u-.ﬂi ﬁﬂg}} lﬁ

0.4, 671/87 filed at CAT, Bench Calcuite and was circulated
o1 2.8.80 for inviting objections. The draft elifibility/
osenlority list. The objections received were exsnined

¥Ex® and finel seniordty 11

followed by a corrigsndun da

Aanexure = B=IV

wherein Shri IM.D.

st circulaoted

t\QC 1/01 quga()(.t.\.nrl\.m.\ T a8

)

oaeriel finds pleace
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between Shri J.P. Bhatt and Shri T.T. Hookkip being
date of od hoc appointment cs Irenesnmission Executive

Un)

wvith affect from 21.9.70 followed by repular appointment

7 That with ragard to nara -_4.13, the respondents
beg to state thet the contants of this pare are nmottar

OF records and need no corrents. It ray however be
indicated that when the DPC was convened on 25th and
26t“,Au5ust!g7 in nursuance of the Judsment of the ilonrbie
CAT,Jabalyur >nch, the eligibility list which wes teaken
into account was the one which wes prepared o inmpliment
tha directions containad in the judrrment deied 5.3.87 in
C.h T~ Tak 104/86 end wes circulated vide 0.l No-L/g/ay
SI(H) dated 13.8.67 read with Cala Ho-L/8/g9 SI{3)

datad 20.5.87. In this elizibility list only those TREXs

were included who had corpleted § years of rerular
service as o0 31.12.81. Since ipplicantg jolned the ceadre
Of Twsi on 10.5.%5, their nermss were not included in the
eligibility list and as such the cinsideration of their
neres by the DPC hald on 25th and 25th Aurustr1927 doas
not ariss. Iowever,as elready statad the elipgibility
list dated 13/5/87 was further received following the
Jsudgrment datad 29/4/08 in (4 Ho-571/87 by the Honible
Cial Caleutta B2nch and circulatad vide C.1L.30- 4(5)/67

SI(B)/ &-VII dated 16/9/gC.In this ravise

Tk

elis

ma
{s

ITigt IvEds with five yeers rezuler service as on 31/12/81

165]

were alsd included and the applicants in ths elizibility
irured at S.H0.2083 and 02 respectitely. Cn the bagis
of this elizibility list datad 15/9/88, the recomendations

of the review DFC held on 25th and 25th supusti1957 were

Contd....1/7
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further reviewed by the DFC held on 22.11.88. The last
iqu reconendaed for promotion by the_DPC held on 22.11.48
firures at 5.10.179 of the 21ipibility list dated 15.5.85
‘he epplicents could not be promdted in ths absence of the.

reguisite nurber of wacancizs.

£ That with re;ard to para - L4 of Oadas, the
respcondéonts beg to stetethet ‘this Directorate has issuszd
order Ho=137/88-S8I(B) dated 28+11+88 prormoting 161
Transrission RExecutives to the grade of progrorme Bxrecutives

The promotion order dated 28.11.88 also includad the ncres
of the 117 TiZs promoted vide order Ho-79/e7 SL(B)
dt.2g.8.87. These promotion orders were mads on the

of speciel DPC held on 22.11.£8 which

recorrendatione

O

wes convened to consider the suitebility of eldigible
Trensmiseion Executive to thes cadre of Programme Executiwve

in ftermg of judgment dated 29.4.1988 of the‘ds‘cble CAT,
Crleutte Bench in 04 No-571/07 raed with judgment dnted
543/87 of the ibnible CAT,Tabrlpur Bench in GA Ho-TAA-10L/85 .
In this sgpecial DPC TREZLs who were cansidered and ﬁronséeﬂ
were the osnes who joinea AIR before. Decembert1975. The
interse seniority of the THEXe prorotiéd to the rrade of

PEX on the racorrendations of the DPC hel@ a1 22.11 88

P

'3

1 with the Trensmission Tixecutive who were

('l‘

ag anleare

fo

-
s

promotacd vide DG: ATR COrdar Ho-79/87-5I(B) dat

C“)
.
O

It is further stetad that Transmission Executive Fisuring
upto S.io. 179 of a2ll Indie Tiicibility 1list of
Trenermiseion Exectutiveg in LI? and Doordershan Circuleated

by this Directorate latter No-i{0)/e7-SI(B)/5 VII date

D
"l

15.9.80 wes the las TREX proroted. The nemeg of the

apprlicrnts Tisurad at S.10.202 and 203 of this eligibility

list. . Centd.....F/8
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Though their cases for prormotion could not be considered

far promotion because of non availability of requisite

I
)
i

2
0
’.3
Q
-
<
¥
0
;.J
}«l
(‘J

s avallable at that time. It nmay be

ey

eligible for prormotion ag Progremme Executive in 1981
héving complated 5 years services does not mean
automatic prorotion. Promotion of o Govt.gervant denends
upon & number & factor like sligibility, vigile: ance

clearance, asgegsnent of Xk rerformances ag recorded in Cls

[

9. That with regerd to para - 4415, the respondents

beg to gtate that the apnpliconts were prorotad to the
grede gﬁ.of Progremme Zxecutive in 1989 vide order
o=116/¢9 SI(B) dated 27.1C.89 ns and when their turn
e against the vacancies.which ocourad ddring the

#

for promotion of the aprlicants
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arspondent Ho- 3 namely
)o Sar) 1s senior in the seniority list/elicibility
y 1D 3

clreulatad on 16.9.8¢ read with corrigendun lo-l/g5/g7
’—-—-—-\

SI(BYAVIT URVED $5£11/68. The dete of continous,

aprointront in r“snu D of e apondent o~ 3 heg been
~
.

taken  as 21.9.70 in ths grade of TREX for the purpose of
senlority terms of CAT judgment dated 5.3.87 and his nore

figures batween S.Ho. 33 and S.H. 34 and ag such he is
- \ L

senisr to the applicents whose names firurss at S.100.203

,

and 202 aespondents No- 3 was promoted vide order o

U')

g2 Sf dated 15.3.83 ageinst the veconeias which seccured

contdes, « /9
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it is further stated thot the circunstances undar which
Tespondant ilo- 3 was placad seaior in the seniority list/
Tigibility of IREXs as on 1.1.82 have been explainad.
vide spealting ordar #o- 5{31)/92-3I(3) datad 19.5.9% and
another order i0-5/31/92 &td 12.5.2000 in compliance to

he dirsctions contedinad in CAT orders dtd.7.12.95 and

order datald 23.12.99 in G4 H0=-153/92 and in OX 1H-131/97

beg to state thot the draft elipibility licst vide

Wo-4(g)/e7=-51 (B)/SVII dtd £.2.20 wag circulated for invitine

objectizons only. The obj-ctions reczived were sxanined abd

finel eligibility list wag circulatad 2n 15.9.8¢ followed

~

by corri endurm dtd. 15.11.88. Bespondent Lo- 3 was

C

aprointed ag Transmiscion Txecutive‘w.e.f.21.9.70 2n

ad hoe bnglis and fronm 19.0.95 on resular bagis. Period of

ad hoc prorotion renderaed by TUEXs followed by resular =z

eppointmeant to the grads wag token into consideration

while deciding seniority in the grade of TREX in tarns

of judement dtd 5.3.87 of the Hontble CAT, Bench Jabalpur

in OA4 Ho-T44 104/85¢ The aprlicants were epnointad as
THEX on 1045/ 75 a8 direct recruits. Applicants are not

senlor to respondent Ho- 3 and therefore thev do not

have any cage for congidsration for promotion from the

11. Thet with regerd to parg - 4.17, the respondents
bes to ctote that the applicent 1o~ 1lsubmitted a repra-
sentation dtd 20.6.90 and reply sent to him in Feb199
indicating that reprasentation of Shri Des was considerad
but it was not clear az © v was tha Dargds JHIR
Jumiom to him. Applicent Ko- 1 had not submitted any

elerificntion a8 asked for. It is admitted that the epplic

- N A ....O
o~ 1 and 2 had filed an CA Contd....1

I\)
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OA Wo-163/92 in the Ibntible CLL, Guwehati Pench agitating
similar crievence thet they are senior to the respondent
lio-3 in the feeder grade of Transpission Exzcutive ang

were iznored in the rmotter of promotion.
The Ibnrble CAT, Quweheti Banch in ite order

dtdev.12.95 hgb glven the direction to the Director

General, £11 Imdie Rndio (Bzgpondentiio~-2) to disrose of the

Teprasentation dated 30/4/91 by the applicent Lo- 1 on
rerit and convey his decigsion in the forr of & gpeaking

order to the epplicants. The representation dateg
0/4/21 was duly exerined in the office of rbsponémnt
HWo- 2 and 2 speaking order Mo~ 5( 1)92-5I(B) detad 19/5/95%

lssued and comrunicated to them. The representation

-
<

<

atd. 30/L/21 of applicant Lo- 4 ta sther,with. their pleas

rgisad in G4 Wo-1563/92 were found os lackine in.subste

nce

Hontble CAT nich was'disposed of by the -
onible CAT vide order dated £3.12.99 with the following
directions.

Pera~g in view of the above we direct the
respondents to reconsider the cage of the aprliconts
While cdnsidering the mattasr the erplicents ch2ll congicder

whether the case of tha epriicents were considered at the

time vhen the second bebeh of rrorotions had be=en made os

the applicents wuare rlaced at 83.00 200 2nd 199 regpectiwvly
in the elicibility list. If they were considered on vhat

ground their coge we

been prorcted ot the tirme Of siving promotisns to the

Contd.. .. B/ 11
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There after, the respoudents shall 61 spose of the

o

entire ratter by passing o raasoned order.The applicants

nmey nlgd file o frash reprassat: tion within one month

from today and if such roprecentetion 1s filed the
respondents sholl considar thet also and dispose of the
same by o recsonad order within three monthg frorm the

dete of the receipt of the fragh repregenteotion and

40]
3
3

4

O

o3

=3

i.._l
v

[V}
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o
o

o3

O

[
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k(v

“he renxresentctions deted 1.2.2000 aad 17.4.2000
recaived afregh from the anrlicants were examined in the
office of the respondent Lo~ 2 and the order HWo-5(31)92-

SI dtd 19.5.2000 were served on the applicants making

[

clear that the respéndent ¢id not found any ground pleacdd
in their repessentetions daked 6.3.2600 and 17« 4.2000
rerrasentative, subgtantial enoﬁgh to interferc with the
eligibiiity lisgt as on 111962 circulated vide C.lh

Oo. L/c/gy SI(B)/S VII 4td 15.9.88 and pro-otkons made on

its bogise.

12 shat with regard to para - L.24 to 425, the
regpondents baz to gstate that Advertments nade by applicants

are not correct hence denied. The promotion of respondent

[io=-3 was made vide order Ho- 4(50)/g82 SI dated

and he assumed the cherze of the @rogramxe Zxecutive

on 27.4.£3. The DPC for prorotion was held on 24.412.02.
{n the ahhp* hand thes promotion of the aprlicents was
agninst the posts which oceured subsequently during the

yecr 1989. The DPC for these posts was held on 261048

ContdevB/12,



already stoted in the foresoing perc s the
Elighility list as on 1.1.052 issued vide C.M No~5/ 33/ 7931
dtd 21.5.52 wes rapeatedly challanged 1n the Hontkle Ca T
Sencheg end th: finel Tligibility Iist was praopared in
acfordance with the principles leid down in vorious
jud;meﬁts and olso teldng into view DPETrs instructions
on the subject and was firmed up and circulnted vide Ca M
dated 15.9.80 read with corrigendun dtd. 15.11.88.While
Celivering the judcment dtd. 5.3.67 in C.h. 104705 vide

which the €liflblllty st issued vide 0.M Ctde2y.5.82

wes gquashed and direction wes giken to draw o fresh
elicibility list in accordenc @ with the principles laid
down in neara ; 12 ond 13 of the judgment the Hontble CAT
and also éirected that no officer who has already been
promoted as PEX. On the besisc oF enrliar 2ligibility

list shell be adversely affacted or reverted. Ihe T apondent

Pomr L saa
=3 prors tﬁﬁ vide ordsr ctd. 16‘3;83m is thus protected
B— '_>
by rh ﬂ1r°~t73q~ 2f the Iontt ln CAT Kﬁﬂnh Jabalvur vide
thair jud;ment atd.5.3.87. The entire factual popition hos
" P ! Chaate. ." i . } i Ly .
Dren cormunizatad £5 the applicants vide order Ho-5(31)/92
M@"““
D.[(-d) C‘Lda l/.Sc OOOO
g — »
From tha focts stated herein nbova angd the Tacts

indicntsd in the orier Antad 19.6.2000 corrmunicatad to

errlicants thers ramaing no coubt thrts the action taken
wspontoat in preparing ths Eliyibilitﬁ
Iist as on 1.1.02 cireulnted bide C.H. Ho.L(g)/o7 SI(B)/

S VII dataed 15.9.00 f£21lowad by o D”Pl"dﬁfu” Ctde15.11e €8
) SO0 ub

-----

and holding of ths opeciel BFC 01 25/25.5.87 and 22.11.0C
for prorotion to the  srade of P2X includine the nrormotizn

Of the regmondent Jo- 3 vide order Ho- L{50)/g2 &I
GLle10.5.05 1s within the poramaters szet in the jud mant
atd. 5.3.87 by ths ibnible CuT, 3each dabilrur in C.i.

- rq e 0 IR . 1 BT T T IO, WP S :f-'- ale on 1 2
WO~ Ly 1CL, 85 1358104 (’J_bg L.hn";“ dll«,‘.pl..‘&".nﬂ. :l -.,’\Ioal; o s 3y n ‘:'n.
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as on 1.1.82 vlT“UI tad vide
3 pnb7 q}’](q li\)'

held

.88,0n the

on 2“/26.8.57f?’6' 22. 1.08@
)y the Aansnlc CALS,

=nch in their guérment

the E?Os held on
vide orders dated 28L0.87 and
in pfeﬁarin; the elikibility list
- L/o/ey qu“O/S VI

e gpeciel

T atd..

review‘DPCs on
L o L °E L
for prorotion to thalrrads of
t
2 promotion of Re
%

spondent

Lho aforesaid

ts pare~ 5.2,
o= 16 .5.2000 1c cujtb ele

after indepth examin3t1ﬂn by the

e G paan 1,8 - P
therefore o gpeckingrorder..
1

‘ o :
to pera - 5.3, the r?spondents

pondent Io-3 is se Df to the

h reference to the eligibility
4
with 2 corriger

d.15 ,9,@8 read QU

Contd...P/15



_15._
18 . fhet with r ¢ to pare- S.4, ths raspondents
beg to stote thet the promotion of respondents Ho-2 was

vide order io- 4{(50)/g2 &I Gtd.15.3.83 and he assured the
charge of the post of tha Progzramme Txecutive on 27053
The DPE for prorotion wos luid on 24.12.082.0n ths other hond
fhe promotion of the epplicants were azainst the posts x

which occursd subsequeantly during the year 19¢9. The DPC

pa)
3
~t+
St
—
O
65}
[
s
Q
m
i
ot
=,
"3
'I‘
oy
r._l

2ld o1 25.410.89.48 already stated in

the‘fgxeaoing peras the elizibility list as on 1.1.82 iszsus=d
1ce C.Malo-5/33/79 SI dated 21.6.82 wos repeatadly

Chellenzed in Jontble G4 T Benches and the ell“l bility

list waslp rapered  in cceordence with the principles laid

down in verious judgmehts ond olso after taliing into account

DF & Trs instructions on the subjact and circulated vide

CLILatC.15.9.08 read with corrigendur dtd.19.11.50.Waile

lvering the judgment dtd.%.3.87 in CA Ho- TAA-10L/ 86

o]

e

(9]

vide vhich the elipibility list iscued vide 0.IMdtd.21.5.02
was queghed and diraction wes given to draw a frogh XXXk
eligibility list in eccordance with the prifeiples loid
dodwn in paras 12 and 13 of the judsment. The Hontble

~

oal vabalpurs3nch had interalis considered the issue

relating to the period when thz prormotiosn was ad ho

(@]
ot
fny
D

wey how to trant it while drowing the eligibility list

(9]

&8 0 1.1.82.The Ibatble C4 T hes 2lso directed that no
fwrkkar officer who has alraady been promoted as PEX on

liers eli;ibility 1ist shell he

o
|
[

the basis of e

edversely affect

(@)
[

d ¢r reverted. The recpondents No- 3
promotad vide order dtd.16.3.g3 ig thus protected by the
Clrections of the ionible CiT,debalpur Bench vide their
Judgment atd.Z.3.87.The entire foctual vosition has bheen

corrunicated to the applicants vide order Wo-6{31)/92 SI{B)

Contd...F/16



From the facts gtatad hereinabove aﬁd the focts xm
indicated in ths order dtd.19.5.2000 corruricated to
applicants there rerains 2o doubt that the cction token b
by the official respondent in preparing the elicsibility
list as on 1.1.82 circulated vide 0.1 No-1:(8)/87 SI(B}/
S VIL dtd 156.9.88 followsd by e corrigendun atd. 15.11.88
for prorotion of the respondent Ib-3 vide order o= {50)7182
8L dtd.15.3.83 is within the perameters set in the
Judrment dtd.5.3.07 by ths Hontble Cf .T,Jabalpur Banch in
Ci Wo-TAL~1CL/ 86 and the judcment dtd 29.4.0 £8 in DA Ho-571/8

by the Honrble CAT, J“lhuti Banch.

—
2

18.  That with ragerd to pera - 5.5, the Poqpandhn(c

(Y

beg to state that the contents of

3
ot
o)
P!
0

e

)
o]
ot
%)
i
@
[9H
w
S
z,—.!
O
u

In fact the action taken by the official regpondents and

[}

or that matter the promotion of respondant Nd~3 ig in

accordance with the observetiong

e 1in the judrments dtad.

et
-y

2
-
s

5¢3.87 by the Ionible Calydabalpur Banch and also judgmant

at.29.4.8¢ by KA3X Ibnible CAT, Cnleutta Bench.

20 Thet with regerd to para - 5.4, the respondents
beg to state that there ig no violaotion of Artigle 1% an &

15 of the Congtituticn of India. Fhe regpondent No~ 3 ang

'

2red for promotion in their turns.

21, That with regard to rera~t.7, thea req%aniontq beg

to state that the éctisn taken by the respondent ies
strictly in ccfordence with the Rules and the ébéervatiams
mede by the Honible CAT Jabalvur and Calcuttsa Benches in
the judirents delivered in Chs lo-Tak To-104/g6 and 571/07

,by@”tlv*l5.
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R Trsd

i

in the order dt 7.12.95 and 23.92.99 resne

‘Poqpanﬁﬁnt_NaLdg'dnd

wan a chrﬂgcn“ur ata. 15+11.88-

2Ls - "Thet with reg “d’tslpara - 8.1, the!

virtue of their

axecutive with Bffsct from 10.5.765

o= 3 was promoted vide order

;Lh@ ,ﬁ held

‘31’:{‘1\«1“ :[[3"'; 3/60 Sl(_%) dte'

: r?

already cormunicated to the applica
the factual pogition leedins to the Trord Ll

o3
=
(9]

so their rbspect
. ;@

11(1bw:u*w list iseusd vide O.M. dtd. 1%

e e B 2

the re

3 That v1+h regard to pera - 7,

to h&KiF xhy offer ns comments.- 3
: v

111tv in tr:
i

Tans b?\

o e . /
therefors the apyll"”ﬂtﬂ l hve no clain to D

S nitee Loy

beins anpointad ag

X}

any claim for retrosps 1vo KID”“tl ~s the resp Dﬂdﬂyt.

agcl’st the the cherce of the post of PEX on 27 hef3e

~

0

(fb

@apacltlans in

.9 gg ad -

Dqu beﬂx

me of Judcméent:

CAT, Jebalpur Bench and

lj' .
o~ 4{50)/g2 £t.15.3.83

gThe applicants wrr@ considered Tor promotion in.

;

S j
+10.89 t

scoured 0ur1nf the yerr 1989 and were prorpted vide

. i ‘
In the light of facts nade hprcizﬂLavo there i

on 26.10.89 against the vocangles which

is pr ye@ that the application be dlemigsdd with
]
sulteble costs. !
- i
i

*
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*Lw:l:z_n' .ss«t?tmsg Directol @uly authorised and competent

to gien this verification, dor hereby solemnly affirm and

state that the statements ne nde in R purﬁj €10 1 18 K3/
23 4—»,9 2/1, ere true to my knowladze and ?3@13'_%31”,. these |

e wre L& Ty ang 22

Leing matter of records, are true to my information

H

derived therefrom and the rest are ny humble sub igsion

LI

m
")J
~3
i3
g

before this Honrble Tr:nbum,l, I have not supr re
i
v j

.
A > o
rataricl li‘.C £se

And T slign this verification on this 3¢ tb da

of  APPil 1 2002, | f:

Station Difectnt’

R AT, qeng@t

: Aﬂ lmﬂa Radio, Guwahat,
N o . E o : é
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THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

BEFORE

Q.6 Mo JEa/d]

Flomopranjan DBas & Org,
wasenwn Ppplicants,

m LG

Urmdon OFf indizg & Urs.
Respondents.

# = x o n

Rejoinder to the Written Statement filed by Respondent,

1. That the applicants have received the copy of  the

written eatatement and have gone through the same, Save and

weept the statement which are specifically admitied heresin

relow, rests may be treated as total denial.

statement made in para-l

o That with regard to the

of the written statement the spplicants offer no comment on

LG

5 That with regard to the statement made in pars-2

d 2

the

of  the written stabtement the applicants while denying
contention made therein and beg to state that both of  fThem

jeined the post of Transmission Executive on 18.5.756 whereas
on 19.8.7&  Hespondent  No.3 got his  ad-hoc promotion  as

f
2

Transmission Executive. Admittedly, respondent No.: ig

Junior to  the applicants. Even the Ad-hoo service of  the

Respondent No.3 if counted as regular service, he is jJunior

to the present applicants.

/120
~the O\Q@-LQ:Y;KM
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4. That with regard to the statement made in  para—d
of the mriﬁﬁﬁﬁ'gtatemeﬁt the applicants beg to state that
the qﬁ&%timn invml?ed in the present application is prior to
modification of the Reerultment Rules and hence Same witl
nok bs applicable in the presenlt CRSe.

S imat  with regard to the statement made in para-d

af the written statement the applicants while denving the

Rt
-1
P

umpt@ntimﬁa made therein beg to state that delay
finalising the Recruitment Rules can not be & ground  for
giving promotion to juniors  dignoring the case of ﬁhe
agﬂlicantﬁ more w0 wherse in the said promotion . for s
promotion  to the pest of Programme Ewerutive. Fvern  adding
the ad~hoo serving of the Respondent MNo.d the applicants can
not be held to be junimrﬁ ey him as  he gob his agiho
promebion only on 19.8.76.

&y That with regard to the %taﬁemen% made in  para-d
oF  the written statement the,aﬁplicantﬁ while denying the

contention  made therein bheg to reiterate and reaffirm the

statement made in the g6 and beg to state that Respondent
MNe.d  got his promotion on the hasis of an pligibility Tist
which wass declared as null and vold by a judgement dated

sed in OA Nes. TAMLE4 /686 (5 (VLN Rag-ve-U. 0.1 & Ors.)

B.5.87 ps

Ey theleﬂ’ble Ceantral Administrabive Tribunal, Jabbalpur
pench. However, the respondent No.l gﬁd @ promoted  the
respondent No.3 on the basis of incorrect eligibility list,
@hich has been guashed by the Han ‘kle Jabbalpur Bench of
Central Administrative Tribunal. The responderts thereaftenr

£y

corrected  the eligibility list as on 1.1.8% and - both the

-

applicants name figured atb 1Mo 288 B L

e

&



e That with regard to the statememt made in para-d
i

| 2 s .y N 5 . § .

of  the written statement the appiicants while denving fhe
i

vontentions made therein beg to state that the corrigendan

issued by the respondents dated 1. 11.88 is not as  not  as

Fer law. The name of Respondent No.3 has been cmitted in

the revised eligibility ligt deliberately. Admittedly
|

o | ) .A,P Lo . . .
Hgspmndeﬁt No.d got his  ad-hoc promotion after the
2

plicants got their direct recruitment. The Respondent No.i
1 .
and 2 i

"

(e

anoring the fact as well &s the inter-—se seniority
pl%cad the Respondent No.Z in the said eligibility list
{an@xur@ml) above the applicants, but the said Arnesuire-1

Yigt since heen guashed question of retaining the seniority
dogs not  exist and under no circumstances the Respondent

Noud  carn be held to be senior 4o the applicants. Even
i

I-hoo servic

maﬁguting the ad- & ce of Respondent Ne.® as
I

regular

ﬁeryica the Respeondents can net hold the applicant

i
i3
in

. L . -
cunior to the Responderit Ne.3,

i
8. Phat  with regard to the statement made in para-7
i .
of 'the written statement the applicants while denving the
| .
ﬁmntkntiwna made therein beg to state that the jssue invalve
! .
o
in Whiﬁ case is not at &ll conmected with the crux  of the
i .
mattar relate to
|
NeewIf oand 2 dn promoting  the
i
|
superseding  the
1 :

the action on the part of the respondent

Respondent No.3  in 1983

applicants who were admittedly senior to
|
r@%g@ndeﬁt No . As per the verdict of the Hon'ble Central
Administrative Tribunal, Calcutts Rench, the spplicants  who

hrad cpmplet@d 4 oyears of service in 1981 were aleo eligible.
i

9. ! That with regard to the statement made in

para-i

af  the written statement the applicants  while reiterating

i



the statement made above as well as in the (8 heg to state

that the name of the Respondent No.?3 was deliberately

?mit%ed from  the two revised eligibility lists. In fact,
ﬁaapmﬁﬂ@nt No.d got his promotion in the year 198y iteelf am
#@w the 1981 eligibility list which was declared as null and
vaid. The Respondents in their written statement however
navernr mentioned regarding the procedure under which
Respondent No.d has been given the promotion  as Prmgwémm@
Evecutive, It is pertinent to mention here that there was No
BEC wee.f. 198589 and by the special DPL gave promotion to
276 Transmission Executive to Programme Fuecutive giving
retrospective effert w.e.f 1983, But, the respondents
fxiled to maintain the standard of criteria laid down for
such promotion. When vacaneies surfaced both the applicants
ot their promotion vide order dated 27.1#.89 but effect of
sLh mrmmmtiGnA was never made retrospective i;mn w.g.T.
1985, As on 1981 both the applicants were very much  within
the wene of considerstion  and  They were pligible for

promation s Programme Frecutive.

L&, That with regard to the statement magde in  para-y
of  the written statement the applicants while denyving the

comtbention  made therein beg to state that Respondent N A
Born in the cadre of Transmission Exegcubive on 1?n8u?& that
too  on ad-hoo beasis which was subseguently regularised and
thus gquestion of assigning him the seniority in the
seniority list circulated on 16.9.88 readA with corrigenduam
_dated i%,11.88 at serial No. between 33 and 4 and  treating
him he in the cadre of Traﬁﬁmﬁﬁaimﬁ Evecutive as 21.9.78

does not  arise. The Reapondent MNo.d as on 21.9.78 was ne

where in  the cadre of Transmission Executive. Only  on



is' !

19.8.76 he got promotion on ad-hoo basi as  Transmission

Evecutive. The guestion of treating the Respondent No.d  as.

Tranﬁm.st1un Fugeutive w.e.f. 21.9.78 is & new &@velapmemt
ﬁadﬁ by the respondents in their written statement and that
shows their vindictive attitude. The judgements referred o
é&mva mever indicated anything regarding counting the past
HETVIOE gxeept the adwhmc service. The R&ﬁgmndent%
'hmmﬁv@rg extenced the benefit Qf counting of ad-hoo servioe

to the Hespondent No.3 , but there is no scope for counting

ved
Faud

i

mervice other than the service rendered in the cadre.

stated that the Respondent No.d was promoted to the post of

Frogramme Executive taking into consideration the
pligibility list ss on 1981 which was held to be null  and
vaid aned these statements how ever have noit been replied by
th@ Respondents deliberately to mislead the Homn ‘ble
Tribunal.

1. That with regard to the statement made in R E L
@% the written statement the applicants while denying the
contention made therein beg to state thst wnder no
pircumstances the Respondent No.? whe is a later  recruitee
in the cadre of Transmission Executive that too ary acl-ho
hakis can not be held o be senior than  the present
spplicants, The judgement of the Hon ‘ble Tribunal, Jabbalpur
Bench only indicated the fact that the ag-hoo

cepvice/continuous officiation period of Ad-hoo Transmission

Fupcutive would be regularised taking into consideration the

date of DPC. In the present case Ke pmndvnt No.3 joined  as
Tranemission Executive on 19.8.7&6 as an ad-hoc promotee &l
the Respondents No.l and 2 have regularised his service

wae.f. 19.8,.74 itself counting his service period on  ad-hoo

=is ag regular. i

i —— o e
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12, _ That with regard to the statement made in para-11
of the written statement the applicants deny the correctness

af  the same and reiterate and reaffirm the statement made

phove as well zs in the OM.

13 That with regard to the statement made in para-i@
of  the written statement the applicants while reiterating
and  reaffirming the statement made above as well as in 4th@
A b@g te state that the Respondent Ne.3 got the promotion
e the post of Programme Execubtive on  the basis of  an
eligibility 1iét.mhimh waw held to be null and void and thus
Lhe promotion made to him to the post of Programme Fxecubive
in 1983 hes got ﬁm legal sanctity. The para 12 and 135 of the
Judgement referred to in the written statement filed by the
espondents  does not  indicate counting of officiating
service other than in the cadre of Transmission Executive .
Gdmittedly . in the year 1989 the applicants got  their
Qrmmmtimﬁ to the post of Programme Executive but protection
as  reflected in the Judgement has not been extended to  the
present applicants regarding restoration of seniority and in
respsct e f ol vianG retrospective/notional promotional
Benefit. It iﬁ pertinent to mention here that the benefit of
the Judgement has been extended to one set of Transmission
r“wful ves  who got their promotion vide  Annexure~& letier
cated 21.4.89 and in their case the said order of promotion
to the post of Programme Executive has been mads effecihive
from 18.4.835 that is the date on which Respondent No.3 got
prmmntigﬂ jn] thﬁvpmﬁt of Programme Executive on the basig of
the gligibility list of 1981 which was %ubse:dﬁu;3y
declared mall and void.,  The aforementioned Judgement

referred to by  the Respondents  although quashed 19E]

[
HH



prcmst i on . ke sole controversy  arising out of

of  the Central Administrative Tribunal, Jabbalp

»

gligibility list, but the promotions made pursaant

=t
-
g
W

o

said ist has breen re»*mred are alternaztively extended the

v

menefit of retrospectivity o cthers from the date of their

Cpromotion taking into cor

sideration the inter-se seniority

cim the cadre of Transmission Executive.

B That with regard to the statement made in

para-l3
cof the written statement the applicants beg to state that

o

the contentions raised by the

:!.'}

espondents are  contradictory

cand wmame is in direct violation of the judgement and order

dated B.5.87 passed by the Central Administr

ative Tribunal,

Tabbalpur  Bench. Taking into consideration  the

judgement the respondents  ought  to  have

promoted Lhe

@rm! cants with retrospective effect as has

heen done in

case of other similarly situated emplovees vide Annexure—d

arder dated 21.4.89.

LS. That with regard te the statement made in para—-l4

=y

e 94 of  the written statement the applicants while

reiterating and reaffirming the statements made above as

well s in the A denies the correctness of the same.

That the applicants faking into considervation

danaﬁa.d facts  and circumsbances beg bto state  that  the

snomalies and erronecus fixation of seniority of  Respondent

No.3 ereated difficulties in assigning the effective date

o f
//4

Bhie

afpl cation is relating to interpretation of para 132 and 15

Tesar Benoh

+

Judgement. The Jabbalpur Judgement protected the intereat of

pereans who got promotion from the 1981 eligibility list. At

tHe wame time henefit of retrospeoctivity has brean wtended



to the Transmission Execubives having contentions raised by

the Hespondents regarding extension of ﬁgm benefits of the

iuﬁngﬁnt o Respondent Nagﬂ'dﬁ$ﬁ not oarise.  In facl,

Barring protection of their erroneous promotion no relief
P ncrmnppeoraoe

was granted to  the FRegpondent MNo.3 irncluding thoss

grrongously ted persons. The Respondent Neo.l & 20 now

oy
(=

[t

1t

ean not extend the benetit of counting of Ad-hoo service o

the Respondent No.3 who was in receipt of the benefit of.

3

ETTOREOUS prmmmtiasy//

It is  further stated that the Respondents .have

Eried to  Justify their action by guoting the judgement

massed by the Hon'ble Central Administrative Tribunal,

Tabbalpur Bench, but at the same time they remain silent as

regard the claim of the spplicants regarding their promotion

with

spective effect as has been done in case of obther

gimilarly siAfuated employeess, The Anmexure-é  letter datsd
b H .

ﬁ?ﬁﬂ;jicatsﬁ the fTact that the Re

o

=i
e
o
3

m

L

Pl

e

(=

sepondents adhering
A/Eﬁ@ directives of the Central Administrative Tribunal,
prad

Jabbalpur Bernch Judgement extended the bregnefil tuf

réﬁ*mmpecinwltv to oone st of employvees without raising  the
iesue  of the date of ococurrence of the vacancies but  from
the written statement 1t appesrs that for want of vacenoy
the benefit of retrospective prnmmb on was not extended  to
Tt
the present §Fpiicamtﬁn This dindicates the vindictive
P

attitude of the respondents in not extending  the benefit

Flown  from bthe said Judgement. The Respondents tabing into

nsideration the  facts narrated  asbove  ought o rave
promoted the present applicents to the post of Programme
Eaxecuative w.e.f 1283, the date from which the Respondent

Mo s was s promobed.

17
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VERIFICATION

Iy 8Bhri Monoranian Das 5, son of [& JNDas, g edd

about 51 vears, at present working as Programme iﬁecutive,
ALl India Radio, Guuahati, do hereby solemnly affirm and
verify that © the statements mace in
paragraphs “{ff,Qai:agn?ﬁfﬁgn.HQ%?uy%u.unu,".‘uuu:,sn are
true to my kol edge ard those macde i
_ﬁ%ragraﬁhﬂ nnufenfyﬁgnfa..n,nuu are also true to my iegal
ﬁﬁvimﬁ an o the rest are my humble submission before the

‘Horn'ble  Tribunai. I have not suppressed any material facts

of the case. I have also been duly authorised to swear this

verification on behaif of the Applicant No. 2.

it

g 1 mign on this  the Verification on thi

th@‘%%fkday orf ub&9?Y of

@

Signature.




